JOINT COMMITTEE REPORT SUBMITTED TO THE
HON’'BLE NATIONALGREEN TRIBUNAL (SZ), CHENNAI

1. PREAMBLE:-

In the matter of Original Application Number 156/2021,
among carrying the Hon’ble National Green Tribunal,
Southern Zone, Chennai in its order dated 27.07.2021 has
appointed a Joint Committee comprising of following officials
and direct to inspect the area in questions and submit a factual

as well as action taken report, if there is any violation found .

(i) The District Collector, Chengalpattu District, or
a Senior Officer not below the rank of Assistant
Collector/Sub-Divisional Magistrate as debuted
by the District Collector

(ii) A senior from the Tamil Nadu State Environment
Impact Assessment Authority (TN SEIAA), Tamil
Nadu.

(iii) A senior officer from the Tamil Nadu State
Pollution Control Board (TNPCB) as deputed by
its Chairman.

(iv) A senior office from the Director of Geology and
Mining, Guindy, Chennai.

Further, the Committee is also directed to ascertain the
following facts.

i) whether there was any violation of conditions
imposed in the environment clearance,(EC) and
Consent to Establish as well as Consent to Operate
granted in favour of the 8% respondent, while

carrying out the quarrying operation in the earlier



iii)

vi)

vii)

quarrying portion and also in the subsequent
quarrying portion.

Whether any excess mining done by the 8t
respondent and if so, what is the quantity of excess
mining done.

If excess mining done, what is the nature of action
taken by the authorities, including imposition of
environmental compensation, apart from realizing
royalty and penalty as provided under the
respective rules,

Whether the pollution control mechanisms provided
by the 8th respondent is sufficient and whether they
are in operation in conformity with the standard
prescribed and if there is any deficiency, what is the
remedial measure to be provided.

If the quality of air or water has been affected in
that area, then what is the nature of action taken by
the regulators including suggestion of remedial
measures to rectify the same.

Whether the dust emanated from the quarrying
area has affected the surroundings including the
ground water quality and causing inconvenience to
the residents in the nearby area and also damage
(if any) caused to the agricultural properties in the
nearby area and also damage (if any) caused to the
agricultural properties in the nearby neighboring

area and

Whether any environment damage has been caused on
account of unscientific manner in which the quarry

was conducted by the 8th respondent in both the



places where he obtained Environmental Clearance
(EC) and if so, the committee is directed to assess
the environmental compensation to be recovered
from him apart from providing remedial measures
for restoring the damage caused to the
environment.

The Committee is also directed to ascertain the Ambient Air
Quality and also the ground water quality in that area andif
there is any contamination caused, the committee is directed to
suggest the remedial measures to resolve the same.

The respondents are also directed to file their independent
response before this Tribunal to the allegations made in the

application.

1.2. COMPOSITION OF THE COMMITTEE

a) In compliance to the Hon’ble National Green Tribunal
[South Zone] order, the District Collector has nominated
Tmt.S.Saraswathi, the Revenue Divisional Officer,
Madurantakam vide Rc.10050/Mines/2021 dated 18.08.2021
as a member of Joint Committee for conducting inspection
and submit detailed report of the subject quarry.

(Annexure- 1)

b) The Nodal Agency, the Director, Department of Geology and
Mining vide Rc.No.5116/MM1/2021 dated 12.08.2021 has
requested the District Collector, Tamil Nadu State Environment

Impact Assessment Authority and the Chairman , Tamil Nadu

Pollution Control Board, to nominate an officers from their

Department as a member in the Joint



Committee for conducting field inspection over the subject area.

(Annexure - 2)

c) The State Level Environment Impact Assessment Authority
vide letter No. SEIAA-TN/NGT/0.A.No.156 of 2021/2021-1
dated 20.09.2021 had deputed Tmt. N.R.Kamala, Assistant
Environment Engineer, SEIAA Tamil Nadu, Chennai as a

member of the Joint Committee. (Annexure - 3 )

d) The Member Secretary, Tamil Nadu Pollution Control Board
vide letter No.TNPSC/LAW/LA-III/NGT/015570/2021 dated
12.08.2021 has nominated Er.D.Vasudevan, District
Environmental Engineer, Chengalpattu District as a member

of the Joint committee. (Annexure - 4 )

e) The Director, Department of Geology and Mining vide
Rc.N0.5116/MM1/2021/dated 21.08.2021 had nominated
Thiru.A. Arumuganainar, Regional Joint Director, Department
of Geology and Mining, Villupuram Region as a member of

the Joint Committee. (Annexure - 5 )

f) Accordingly, the nominated members of the joint

Committed is given as under.

1. Tmt.S.Saraswathi,
Revenue Divisional Officer, - Member
Madurantakam..

2. Er.D.Vasudevan,
District Environmental Engineer - Member
Tamil Nadu Pollution Control Board,
ChengalpattuDistrict.

3. Thiru.A.Arumuganainar
Regional Joint Director,
Department Geology and Mining, - Member
Villupuram Region.



4. Tmt.N.R.Kamala, - Member
Assistant Environment Engineer,

SEIAA Tamil Nadu, Chennai.
g) The Director, Department of Geology and Mining vide
Rc.No.5116/MM1/2021/dated 12.10.2021 had nominated
Thiru.K.Neelakandan, Sub-Inspector of Survey 0O/o the Deputy
Director, Department of Geology and Mining, Krishnagiri as a

member of the Joint Committee. (Annexure - 6 )

1.3 OBSERVATION OF THE JOINT COMMITTEE

i) The Joint Committee had inspected the area under
lease granted to 8th respondent Mr.S.Murali, Prasanna Blue
Metals on dated 05.10.2021. During the time of inspection, the
Assistant Director and Assistant Geologist, Special Revenue
Inspector, Department of Geology and Mining, Kancheepuram.
The District Environmental Engineer, Pollution Control Board,
Maraimalainagar, Assistant Environmental Engineer, State
Environment Impact Assessment Authority, Chennai, Revenue
Divisional Officer, Madurantakam, Tahsildar, Madurantakam,
Zonal Deputy Tahsildar, Madurantakam, Revenue Inspector,
Madurantakam Firka the Head Surveyor, Madurantakam, Firka
Surveyor and the Village Administrative Officer, Avarimedu

were also present and assisted at the time of inspection.

ii) The Officials of Revenue and Survey Departments i.e.,,
the Firka Surveyor and the Village Administrative Officer,
Avarimedu Village and the Sub-Inspector of Survey, O/o the
Deputy Director, Department of Geology and Mining,
Krishnagiri had identified the boundaries of the area granted
under lease in respect of leases mentioned by the petitioner in

Avarimedu village and the dimensions of the quarried pit had



been measured with Total Station instruments on 18.10.2021
and the same have been verified by the said Revenue and
Survey department officials on 27.10.2021. The Topographical
base plan and details of survey carried out by
Thiru.K.Neelakandan, Sub-Inspector of Survey and submitted
his sketch on 30.10.2021. (Annexure - 7)

iiij In then Kancheepuram District, presently
Chengalpattu District a Rough stone and Gravel quarry leases
had been granted in S.No.7/1A1 to the 8t respondent vide
District Collectors Proceedings Rc.575/2010-Q1 dated
5.6.2013 and lease expired on 4.06.2018. Another a Rough
stone and Gravel quarry lease had been granted in SF.Nos. 3/1,
3/2, 3/3, 3/4, 4/1A, 4/1B, 4/1C, 4/1D, 4/1E, 4/2A1, 4/2A2,
4/2A3, 4/2A4, 4/2A5, 4/2A6, 4/2C1l, 4/2C2, 4/2C3 of
Avarimedu village in Madurantakam Taluk vide Assistant
Director, Geology and Mining, Chengalpattu Proceedings Rc.
505/2019-Q2 dated 24.10.2020 and lease period from
24.10.2020 to 23.10.2030. All the leased out areas are merged
together and formed a single pit and part of the pit filled with
water. Presently the 8th respondent having quarry lease for
quarrying rough stone in S.No. 3/1, 3/2,3/3, 3/4, 4/1A, 4/1B,
4/1C, 4/1D, 4/1E, 4/2A1, 4/2A2, 4/2A3, 4/2A4, 4/2A5,
4/2A6, 4/2C1, 4/2C2, 4/2C3 over an extentof 2.34.50 hect. in
Avarimedu village of Madurantakam Taluk and the lease valid
upto 23.10.2030. The details of lease granted in Avarimedu

village are as follows:-



Sl. | Name of the lessee SF.Nos. Extent District Lease
No | and address in hect. Collector’s Period.
Proceedings.

1 | S.Murali, 7/1A1 1.50.0 Rc.575/2010/ | 05.06.2013
S/o.Subramanian, Q1 dated To
20/09, 5.06.2013 04.06.2018
Alamelupuram,

Mudichur Road,
Tambaram West,
Chennai-45.

2. | S.Murali, 3/1,3/2, 2.34.50 | Rc.505/2019/ | 24.10.2020
S/o.Subramanian, 3/3,3/4, Q2 Dated To
AFF1,Alayam 4/1A,4/1B, 24.10.2020. 23.10.2030
Thilagavathi 4/1C, 4/1D,

Enclave, Kurunji | 4/1E, 4/2A1,

Nagar, 4/2A2,

Ist Main Road, Old 4/2A3,

Perunglathur, 4/2A4,

Chennai-63. 4/2A5,
4/2A6,

Since the lessee | 4/2C1,

Thiru.S.Murali 4/2C2,

expired therefore the | 4/2C3

lease transfer vide
Assistant Director
Geology and Mining,
Chengalpattu
Proceedings
Rc.No.505/Q2/2019
dated 01.07.2021 in
the name of his wife
M.Jayalakshmi
W/o0.S.Murali
AFF1,Alayam
Thilagavathi
Enclave,
Nagar,

Ist Main Road, Old
Perunglathur,
Chennai-63.

Kurunji




1.3(1) Lease I :- S.F.Nos.7/1A1, Over an extent of 1.50.00

Hect.

i) A Rough Stone quarry lease has been granted for the
period of five years to S.Murali for quarrying Rough stone and
Gravel in patta survey numbers 7/1A1 over an extent of over an
extent of 1.50.00 hectares of Avarimedu village, Madurantakam
Taluk, Chengalpattu District vide Kanchipuram District Collector
Proceedings Rc.No. Rc.575/2010-Q1 dated 05.06.2013. The lease
deed was executed on 05.06.2013 and the lease valid upto
04.06.2018. (Annexure - 8 )

ii) The lessee has obtained Environmental clearance from
the State level Environmental Impact Assessment Authority for
a period of 5 years from the date of execution of lease deed vide
Lr. No. SEIAA-TN/F.No.1072/EC/1(a)/299/2013 Dated.
15.05.2013 subject to the conditions stipulated therein for
quarrying of Rough Stone in SF.No.7/1A1., to the tune of
Rough stone 140725 cbm & 21962 cbm of Gravel over a

period of five years. (Annexure -9 )

iii) The lessee has also obtained TNPCB consent vide
Proc.NO.F.SPR1712/RS/DEE/TNPCB/SPR/W&A/2013 dated
10.09.2013 valid up to Two years subject to comply with the
conditions in the EC and quarry lease agreement.

(Annexure - 10) and subsequently renewed up to 31.03.2018.

iv) The lessee has entered blasting work contract
agreement with Thiru.K.Balasundaram Proprietor/Occupier
of  M/s.Lakshmi Explosives, No.24/A, Panankadu,
Suriyampalayam Post, Thiruchenkodu Taluk, Namakkal
District for extraction of quarrying mineral. On

verification of register maintained by the lessee it is revealed

8



that the blasting has been carried out by the manager of
mines between 2 PM to 4 PM and also local enquiry
conformed the blasting has not been done during the

night time. (Annexure - 11).

1.3(2) Violations are observed during the inspection within
the area granted under lease.

i) As per the lease granting order and lease deed
conditions the lessee has not provided safety distance of 7.5
metres to the adjacent land in the west and northern side.

ii) Boundary pillars have not been erected and
maintained all along the boundary of the lease granted area
in good condition as per rule 36(4) of Tamil Nadu Minor

Mineral Concession Rules 1959.

iii) The lessee has not maintained the 5m height and
width of benches with 45 degree slope from horizontal in order
to avoiding untoward incident as per regulation 106(2)(a) of
the Metalliferrous Mines Regulation 1961 and also the lessee has
not carried out the quarrying operations in a skilful, scientific
and systematic manner keeping in view of proper safety of the

labourers.

iv) The lessee has not monitored the quality of the
ground water once in 3 month and not conducted any air
sampling survey in and around the quarry site as per EC
conditions The lessee has not planted any green belt
development around the boundary of the quarry site in manner
to preservation of environment and ecology of the area as per
rule 36 (5) (C) of Tamil Nadu Minor Mineral Concession Rules

1959.



v) As per the pit measurements, it is estimated that, a
quantum of 4,51,710 M3 of rough stone and 23,440 M3 of
weathered rock had been quarried within the lease hold area ie.,

in S.F.Nos.7/1A1 over an extent of over an extent of 1.50.00 hect.

vi) Mining operation is approved up to depth of 27 m
(below ground level) in the mining plan / environmental
clearance whereas the lessee has carried out the mining
operation to maximum depth of 53 metres. The lessee had been
removed 1,83,510 M3 of Rough stone and 23,440 M3 of
weathered rock over and above the quantity approved in the
mining plan from the area granted under lease in S.F.Nos.

7/1A1.

1.4(1) Lease II :- S.F.Nos. 3/1, 3/2 Etc Over_an extent of
2.34.50 Hect.

i) A Rough Stone and Gravel quarry lease has been
granted for the period of ten years to Tmt.M.Jayalakshmi for
quarrying Rough stone and Earth in patta survey numbers
3/1, 3/2, 3/3, 3/4,4/1A, 4/1B, 4/1C, 4/1D, 4/1E, 4/2A1,
4/2A2, 4/2A3, 4/2A4, 4/2A5, 4/2A6, 4/2C1, 4/2C2, 4/2C3
over an extent of over an extent of 2.34.50 hectares of
Avarimedu village, Madurantakam  Taluk, Chengalpattu
District vide Kanchipuram District Collector Proceedings
Rc.No0.505/Q2/2019/dated 24.10.2020. The lease deed was
executed on 24.10.2020 and will be expired on 23.10.2030.

(Annexure - 12 )

10



ii) The lessee has obtained Environmental clearance from
the State level Environmental Impact Assessment Authority
for a period of 5 years from State Level the date of execution
of lease deed vide Lr.No.SEIAA-/TN/F.No.7553/1(a)/
EC.No.4405 /2020 Dated 21.10.2020 subject to the
conditions stipulated therein for quarrying of Rough Stone
and Gravel in SF.No.3/1, 3/2 etc,, to the tune of 3,04,181

cbm and 34,354 cbm respectively. (Annexure - 13)

iii ) The lessee has also obtained TNPCB consent vide
CTO  Proc.No.F.3110MMN/RS/DEE/TNPCB/MMN/W&A/2020
dated 19.10.2020 valid up to 31-03-2025 subject to comply
with the conditions in the EC and quarry lease agreement.

(Annexure - 14)

iv) The lessee has entered blasting work contract
agreement with Thiru.K.Balasundaram Proprietor/ Occupier
of M/s.Lakshmi Explosives, Tiruchengode, Namakkal District

for extraction of quarrying mineral. (Annexure - 15)

1.4(2) Violations are observed during the inspection

within the lease area.

i) As per the lease granting order and lease deed
conditions the lessee has not provided safety distance of 7.5

metres to the adjacent patta land in the Eastern side.

ii) Boundary pillars have not been erected and
maintained all along the boundary of the lease granted area in
good condition as per rule 36(4) of Tamil Nadu Minor Mineral

Concession Rules 1959.

11



iiij The lessee has not maintained the 5m
height and width of benches with 45 degree slope
from horizontal in order to avoiding untoward
incident as per regulation 106(2)(a) of the
Metalliferrous Mines Regulation 1961 and also the
lessee has not carried out the quarrying operations in
a skilful, scientific and systematic manner keeping in
view of proper safety of the labourers.

iv)  The lessee has not monitored the quality of
the ground water once in 3 month and not conducted
any air sampling survey in and around the quarry site
as per EC conditions The lessee has not planted any
green belt development around the bounty of the
quarry  site in manner to preservation of
environment and ecology of the area as per rule 36
(5) (C) of Tamil Nadu Minor Mineral Concession Rules
1959.

V) As per the permit register of the
Department of Geology and Mining, Chengalpattu, the
lessee has obtained transport permit for 12,600 cub.
of Rough stone and 5,100 cub. of Gravel for the period
upto 28.09.2021. Further, as per the pit measurements
it is estimated that 1,54,501 cbm of Rough Stone and
23,208 cbm of weathered rock had been removed
within the lease hold area. In this connection, it is
observed that the lessee has quarried & removed
1,41,901 cbm. of rough stone and 23,208 cbm. of
weathered rock exceeding the permitted quantity as

per the permit register.

12



1.5. The quantity of rough stone permitted for

production

Environmental

in the

Approved

Clearance,

Mining Plan /

the quantity for which

transport permits obtained from the Office of

Assistant

Director

of

Geology

the

and Mining,

Chengalpattu and the actual quantum of minerals

quarried and removed within the

lease hold

darea

granted under lease-1 & II of Avarimedu village of

MadurantakamTaluk as tabulated below:-

Quantum of
mineral permitted Quantum of Actual quantity of Quantum of
for production in minerals for minerals quarriedand Mineral quarried
Sl. [Lease the approved which transport removed and transported
No mining plan (in permits obtained in M3 unlawfully
in
M3). (in M3) ( ) (in M3)
Rough Rough Weath Rough (Weathered Rough
Gravel stone | Gravel stone [(Gravel ered stone | rock stone
rock
1 2 3 4 5 6 7 8 9 9=(8-5)
1 Lease-I 21,962 |1,40,725 Nil 2,68,200 - 23,440, 4,51,710 23,440| 1,83,510
2 | Lease-dl | 5 354 |3,04,181| 5,100 12,600 | 5,100 23,208 1,54,501 23,208|1,41,901
Total 56,316 |4,44,906 5,100 | 2,80,800 5,100 46,648| 6,06,211 46,648 3,225,411

Thus, it is estimated that an quantum of 46,648

M3 of weathered rock and 3,25,411 M3 of rough stone
has been quarried and removed from the lease hold area
without payment of seigniorage fee and without

obtaining despatch slips.

2. Illegal quarry in non-lease hold area:

i) The lessee has indulged illegal quarrying
operation in the adjacent patta in S.F.Nos.5 & 6
over an extent of 0.31.00 hect. and illegally
transported to the tune of 5,480 M3 of

weathered rock and 12,696 M3 of rough
13



stone and thereby the lessee contravened the
sub section & (1A) of Section 4 of Mines and
Minerals (Development and Regulation) Act,

1957.

ii) Dumping of Gravel and weathered rock was
noticed in the Southern side i.e, in non lease
hold area in S.F.Nos 244/6, 244/11 and
244 /130f Sirunallur village. It is estimated
that a quantum of 54078 M3 of gravel and

weathered rock was dumped.

Abstract for Quantity of Minerals Quarried and Transported

Unlawfully/Illegally
Quantum of the Quantum of the
Sl. | S.F.Nos. Extent Mineral Illegally | Mineral Illegally
No. (in quarried (within quarried
Hec.) the lease hold (Outside the
area) lease hold area)
Weath Rough | Weath | Rough
ered stone ered stone
rock (in M3) | rock (in M3)
(in M3) (in M3)
1. Lease -1 1.50.00 23,440 | 1,83,510 - -
2. | Lease-1I 2.34.50 | 23,208 1,41,901 - -
3. SF.No.5& 6 [0.31.0 - - 5,480 12,696
TOTAL 46,648 | 3,25,411 | 5,480 12,696

3. Environmental compensation and cost required for

environmental damages

As per the CPCB guidelines the Environmental

compensation shall be calculated as,
Environmentalcompensation to be paid (EC) = Pl x N

X R x S x LF Where,

14



Pl Pollution index of industrial sector - For Red

category [Sl. No. 1085] it is 60 to 100. An average

value of 80 taken

N Number of days of violation took place

(i) For Lease 1 & Lease 2

Actual quantity of minerals
(rough stone and gravel) quarried
and removed

475150 m3 + 182809 m3 +
18176 m3 = 676135 m3

Number of days of quarrying
operation from 05.06.2013 to
04.06.2018 and from 24.10.2020
to 05.10.2021

1826 + 347 =2173

Quantity of  minerals (rough
stone and gravel) quarried per
day

676135/2173 =311.153
ma3

Quantum of minerals (rough
stone and gravel) for which
transport permits obtained

(268200 + 5100 +12600)
285900 m3

Number of days of quarrying
operation carried legally

285900/311.153 =918.84
(919 days)

Number of days of quarrying
operation carried unlawfully /
illegally

2173 -919=1254

Hence, it may be considered that the proponent has taken

the excess mining days from the date of commissioning from

05.06.2013 to 04.06.2018 & 24.10.2020 to 05.10.2021 (1254

days)

R = A factor in Rupees for EC is minimum of 100 and

maximum of 500. An average value of 250 taken for violation

S = Factor for scale of operation (0.5 for small, 1.0 for

medium and 1.5 for large scale). Hence 0.5 taken since it is small

scale.

15




LF = Location factor (population from 1 to <5 million LF is

1.25).

EC=80x1254 xRs.250x0.5x1.25 =Rs.1,56,75,000/

(Rupees One Crore Fifty Six Lakhs Seventy Five Thousand

only)

It is respectively submitted that the proponent may be

issued with directions to remit the Environmental

compensation of Rs.1,56,75,000/ (Rupees One Crore Fifty Six

Lakhs Seventy Five Thousand only) under section 5 of

Environmental [Protection] act, 1986 as amended after giving

an opportunity to the project proponent.

4. Recommendations :-

For illegal and wunlawful quarrying and
transportation of 5,480 M3 of weathered rock and
12,696 M3 of Rough stone in non lease hold area
Patta SF.No.5 and 6 of Avarimedu village,
Madurantakam Taluk and for the unlawful
quarrying and removal of 46,648M3 of weathered
rock and 3,25,411M3 of Rough stone from the
lease hold area necessary action has to be initiated
by the concerned authority as per 36-A of Tamil

Nadu Minor Mineral Concession Rules, 1959.

For the violations of lease deed conditions, penalty
action may be imposed in respect of such breach or
may cancel the lease after granting an

opportunityof hearing to the lessee as per the
16



Rule 36 (5) (h) of Tamil Nadu Minor Mineral
Concession Rules, 1959 after providing opportunity

for personal hearing.

i)  Since at present further quarrying in the subject
area is endanger to the life of the quarry workers,
Further, quarrying may be allowed only after taking
remedial measures and after getting concurrence
from the Director General of Mines Safety and

District Collector.

iv)  The committee recommends that the lessee shall
deposit Environmental Compensation as appealed
by Hon'ble National Green Tribunal (SZ) in the
TNPCB - Environmental Compensation Fund
payable at Chennai. The amount shall be used for
restoration of environment and for necessary
remedial and preventive measures in regard to

environmental matters.
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t Director, Revénue Divisional Officer,
Department of Geology andMining, Madurantakam.
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BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

ORIGINAL APPLICATION NO.156 of 2021(SZ)

IN THE MATTER OF :
Mr.B.Pasumpon Anand,

S/o.P.Bhagavathi,

53/19, Pillaiyar Koil Street,
Nesapakkam, West KK Nagar,

Chennai-600 078.

Email.anandpasumpon@gmail.com.
Ph:+919840817546

... Applicant

-Versus-

1. State of Tamil Nadu,
Represented by its Principal Secretary
Environment Forest & Climate Change Department
Secretariat Complex, Namakkal Kavignar Maaligai,
Fort St.George, Rajaji Road,
Chennai-600 009.
Email.forsec@tn.gov.in
Ph:+91 044 25671511

& 7 others

...Respondent(s)
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vide letter No. SEIAA /Tamil Nadu/F-No.
7553/1(a)/EC.No0.4405/2020
dt.21.10.2020.

77-96
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29.10.2020

Annexure-14 Copy of the Member
Secretary, Tamil Nadu Pollution Control
Board vide Proc. No.3110 /MMN/ RS/
DEE/ TNPCB/ MMNW/ dated 19.10.2020.

97-112

15

25.08.2021

Annexure-15 Copy of Blasting work
contract agreement with
Thiru.K.Balasundaram, Proprietor
/Occupier of M/s.Lakshmi Explosives,
Thiruchengode, Namakkal District with in
respect of lease-II

113-118

16

05.10.2021
&
18.10.2021

Copy of field inspection photos

119
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PROCEEDING TO THE DISTRICT COLLECTOR, CHENGALPATTU
PRESENT : THIRU. A.R. RAHUL NADH, LA.S.,
Re. No.10050/Mines /2021, Dated. 18.08.2021

Sub:  Chengalpattu Districl Hon’ble National Green
Tribunal (Principal Bench), New Delhi order dated
27.07.2021 against O.A. No.156/ 2021 (SZ) in the
matter of legality of the quarrying activities in

District  Chengalpattu  District - Committee
Constituted - Factual and action taken report to
be furnished - Official to be nominated -
Regarding.

| Ref: 1. Orders of the National Green Tribunal,

| Southern Zone, Chennai in O.A. No. 156 /
2021 (SZ) dated.27.07.2021.

2. Letter of the Director of Geology Mining,
Chennai - 32 in Rc.No.5116/MM1/2021,
dated.12.08.2021.

Kind attention is invited to the reference cited above.

The Hon’ble National Green Tribunal, Southern Zone vide the order
dated 27.07.2021 in O.A. No. 156/ 2021 (SZ) had directed a Joint
Inspection by a Committee comprising of following officials to ascertain the

genuineness of complaint raise by the petitioner.

i.  The District Collector, Chengalpattu or a Senior Officer
not below the rank of Assistant Collector / Sub
Divisional Magistrate as deputed by the District
Collector.

ii. A Senior Officer from the State Environment Impact
Assessment Authority (SEIAA).

iii. A Senior Officer from the Tamil Nadu Pollution Control
Board (TNPCB) as deputed by its Chairman.

iv. A Senior Officer from the Directorate of Geology and
Mining, Guindy, Chennai.



v
J.\

The National Green Tribunal, Southern Zone, Chennai has instructed
the said Joint Committee o submit a factual as well as action taken report,
if there is any violation before the NGT on or before 24.08.2021 and furnish
a factual and action taken report in the matter by E-Mail at

ngt.filing@gmail.com.

Vide reference 2 cited, the Director of Geology and Mining has
requested to nominate a senior officer not below the rank of Assistant
Collector or Sub Divisional Magistrate as a member of the Joint Committee
to inspect the subject area in question and submit the factual report before
the NGT.

In this connection, the officer mentioned below is nominated as a

member of Joint Committee, for inspection of subject quarry.

Sl |
! it ' Name of the Officer ‘. Designation & Place of Working
0.
|

| 1. | Tmt. C. Saraswathi | +Revenué_ﬁi_vi£nal Officer,
| | Madhuranthagam

The Assistant Director, Geology and Mining, Chengalpattu is hereby
directed to provide necessary co-ordination / assistance for file inspecuon

as per the order of NGT.

Sd/- A.R. Rahul Nadh
dated.18.08.2021
District Collector,

Chengalpattu.

— K %
Hrmg =

' \ - {. '[! 1’\

s . b

Assistant DlI'{‘C\Oll‘.'\

Dept. of Geology and Mining,
Chengalpattu.

/ By Order /

Tmt. C. Saraswathi, ‘_i.-il.a i.\"\
Revenue Divisional Officer, Madhuranthagam, RO

1. The Director of Geology Mining, Guindy, Chennai - 32,

2. The Chairman,

State Environmental Impaet Assessment Authornity. Chennar

3 District Environmental lingineer,

Tamil Nadu Poliution Control Board,Maraimalai Nagar.

-3
)5\‘3 33337
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DIRECTORATLE OF GEOLOGY AND MINING
From To
Thiru. L. Nirmal Raj, 1.A.S., The Chairman,
Director of Geology and Mining, Tamil Nadu Pollution Control Board,
Industrial Estate, No.76, Mount Salai,
Guindy, Chennai - 600 032. Guindy,
Chennai - 600 032
c.No. 5116/MM1/2021, dated 12.08.2021
,:?l g\
; ",/’:b\\a o=

Sub)

18 AUG 202

(nes and Minerals - Minor mineral - Rough
ne - Kancheepuram District =
aduranthagam Taluk - Arivamedu Village -
.F. Nos.3/1, 3/2, 3/3 etc. - Violations of
conditions and alleged excess mining - O.A.No.
156/2021(SZ) filed by Thiru.B.Pasumpon
Anand- National Green Tribunal Passed Ordzars
to constitute Committee - officials nomination
- Regarding.

Ref: Orders passed by the Hon'ble National Green
Tribunal, Southern Zone, Chennai, order dated
27.07.2021 in 0.A.N0.156/2021 (SZ)

ok
Kind attention is invited to the references cited.

2) In the reference 1% cited, the Hon'ble Naticnal Green
Tribunal, Southern Zone, Chennai passed orders in O.A.No.
156/2021 (SZ), dated 27.07.2021 therein has ordered to constitute
a joint committee comprising

The District Collector, Chengalpattu or a senior officer
not below the rank of Assistant Collector or Sub
Divisional magistrate as deputed by the District collector;

i, a Senior Officer from the Tamil Nadu State Environment
Impact Assessment Authority (TNSEIAA):

i, a Senior  Officer from  the Tamil Nadu Pollution
Control Board (TNPCB) as deputed by its Chairman;

Iv. a Senior Officer from the Directorate of Geology and
Mining Department, Guindy.,



to inspect the area in question and submit a factual as well as
action taken report if there is any violation found.

3) Besides, The committer is directed to ascertain (i) whether
there is any violation of conditions imposed in the Environmental
Clearance (EC) and Consent to Establish as well as Consent to
Operate granted in favour of
the 8th respondent, while carrying out the quarrying operation in
the earlier quarrying portion and also in the Subsequent quarrying
portion, (ii) Whether any excess mining has been done by the 8"
Respondent and if so , What is the quantity of excess mining done
(iii) if excess mining is done, what is the nature of action taken by
the authorities , including imposition of environmental
compensation, apart from realizing royalty and penalty as provided
under the respective rules, (iv) whether the pollution ccntrol
mechanism provided by the 8" respondent is sufficient and whether
there are any in operation in conformity with the standard
prescribed and if there is any deficiency, what is the remedial
mezsure to be provided (v) if the quanlity of air or water hes been
affacted in that area, then what is the nature of action taken by the
regulators including suggestion of remedial measures to rectify the
same (vi)whether the dust emanating from the quarrying area has
affected the surroundings including the ground water quality and
causing inconvenience to the residents in the nearby area and aiso
damage (if any) caused to the agricultural properties in the nearby
neighbouring area and (vii) whether any environment damage has
ce2en caused on account of unscientific manner in which the quarry
v/as conducted by the 8™ resprndent in both the places whare he
obtained Environmental Clearance (EC) and if so, the committee is
directed to assess the environmental compensation to be
recovered from him, apart from providing remedial measures for
restoring the damage caused to the environment,(ix) ascerlain the
contamination of the Ambient £ir Quality and also the ground water
guality in that area , if any and suggest the remedial measures to

resolve if.

4) The NGT, Southern Zone, Chennai has also instructed the

said Joint Cornmittee to subrit a faclual as well as action taken

eport on or before 24,08,2021 by e-filing in the form of searchable
FOF/OCE Supportable PDF ano not in the form of Image PCF along

“ith necessary hard copies to bho produced as per Rules,

.Q(ﬁ gt

ISECERTR
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5) In light of the order of the NGT, The Chairman,
Tamil Nadu Pollution Control Board, is requested to nominate a
Senior Officer from the Tamil Nadu Pollution Control Board as
a member of the Joint Committee to inspect the subject area in
question and submit the factual report before the NGT.

Encl: As above.

Sd/-L.Nirmal Raj
Director of Geology and mining

Forwarded/ By Order

For Director

Copy Submitted to

The Principal Secretary to government 0"
Industries Department, VeV
Secretariat, Chennai-9

Copy to:

L The District Collector,
Chengalpattu

2. The Chairperson,
State Level Environment Impact
Assessment Authority.
Director of Environment and Forest,
No.1. Jeenis road,
Panagal Maaligai,
Saidapet, Chennai -600015.

3. RID, Villupuram
4. The Assistant Director,

Geology and Mining,
Chengalpattu.
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CTMT.P.RAJESWARI, LE.S ' | GTATE LEVEL ENVIRONMENT IMPACT -
 MEMBER SECRETARY | ASSESSMENT AUTHORITY -TAMILNADU

Jrd Floor, Panagal Maaligat,

No 1 Jeenis Road, Saidapet,

Chenna-600015,

Telephone No.. 044-2435 94973
__E;EAQQrtqnantnseiaa@ﬂggjggﬁcqgn___"_

Lr.No.SEIAA-TN/NGT/0.A.No.156 0f2021/2021-1 dated: 20.09.2021

To
The Director
Department of Geology and Mining,
ThiruVi.Ka. Industrial Estate
Guindy, Chennai - 600032

Sir,

Sub: SEJAA-TN - Court Case - Hon'ble NGT, SZ, Chennai in Original Application
N0.156 of 2021 order dated: 27.07.2021 - Member nominated on behalf of
SEIAA-TN - Communicated - Regarding

Rel: 1. Hon'ble NGT, SZ, Chennal in 0.A.N0.156 0f 2021 order dated: 27.07.2021.
2. ReNo.5116/MM1/2021, dated 12.08.2021 from Director of G&M, Chennai
received on 18.08.2021

wEE
in the reference second cited above, the Director, Department of Geology and
Mining has requested to nominate a Semor Officer/ Scientist behalt of State Environment
Impact Assessment Authority (SEIAA), Tamil Nadu as a member of joint committee
constituted by Tribunal vide order dated 27.07.2021.
In this regard, it is informed that, Tmt.N.R Kamala, Assistant Environmental

Engineer, (Mobile No: +91- 9444545598 Mail ID: cmantnseiaa@yahoo.com] 1s nominated

on behalf of SEIAA-TN for compliance of Hon'ble NGT order

/

i =
For MEMBER SECRETARY
5 SEIAA-TN
Copy to p-
Tt N.R Kamala, AEE, SEIAA-TN
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$2)-F/b B.Pasumpon Anind, Clétifera s <

> Subi- TNPCB - Law — NGT O.A N0, 166 of 2021 (£
against The Principal Soorotary, Environmont Foreatsté Climato Chisngo Dapartment, & 7
C Govt. of Tamil Nadu and Others-Violation commitieod n carrying out rough stond graye! dlarrying
- NGT Ordor dated: 27.07.2021-Rog

(L
Ref:-1. Copy of the Hon'blo NGT order dated 27.07.2021 passed in O.A.No.156 of

% 2021,
31'* T

o Invite kind attention to the reference cited abovo, wheroln the Hon'ble NGT (SZ) ha

lamt
\?Y joint committee comprising of (1) tho District Collector, Chengalpattu District or a Senior Officer not below

the rank of Assistant Collector/Sub Divisional Maglstrate as doputed by the District Collector, (i) a Senior
(SEIAA), Tamil Nadu, (iliy a Senior

5 appointed a

"
\
Officer from the State Environmental Impact Assessment Authority
y Officer from the Tamil Nadu Pollution Gontrol Board (TNPCB) as deputed by its Chairman and (iv) a

“\a\ Senior Officer from the Directorate of Geology and Mining, Guindy, Chennai to Inspect the area in
r:\ question and submit factual as well as action taken report, If there any violation found.
\" The Department of Geology and Mining will be the nodal agency for co-ordination and for providing

necessary logistics for this purpose.

In this regard, the Dislricl Environment En
Tamil Nadu Pollution Control Board

gineer, TNPCH, Maraimalal Nagar is nominated as Member of
and his contact details are

the Joint Committee on behalf of the

furnished below:

Er. D.Vasudovan, M.Toch,

District Environmental Engineor,
Tamilnadu Pollution Control Board,
Maralmalal Adigalar Stroot,

Noxt to Munlclpal Offico,

Maralmalal Nagar,
Kanchipuram Dis-6032019
Emall Id: tnpebmmneger@gmell.com

Contact no:8056042170

his is for kind information and taking further necessary action pl,

RS
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PROCEEDINGS OF THE DIRECTOR OF GEOLOGY AND MINING,

GUINDY, CHENNAI-32.

PRESENT : T_Ijir_g_._l___._Nirm_a_i__l‘\’_aj

Rc.No. 5116/MM1/2021, dated 21.08.2021

Sub:

Ref:

Mines and Minerals - Minor mineral - Rough
stone - Kancheepuram District -
Maduranthagam Taluk - Arivamedu Village -
S.F. Nos.3/1, 3/2, 3/3 etc. - Violations of
conditions and alleged excess mining - O.A.No.
156/2021(Sz) filed by Thiru.B.Pasumpon
Anand- National Green Tribunal Passed Orders
to constitute Committee - Deputed officer -
Orders issued.

Orders passed by the Hon'ble National Green

Tribunal, Southern Zone, Chennai, order dated
27.07.2021 in 0.A.N0.156/2021 (SZ)

* ¥k

1) In the reference cited, the Hon'ble National Green Tribunal,
Southern Zone, Chennai passed orders in O.A.No. 156/2021 (5Z),
dated 27.07.2021 therein ordered to constitute a joint committee

comprising

iv.

The District Collector, Chengalpattu or a senior
officer not below the rank of Assistant Collector or
Sub Divisional magistrate as deputed by the District
collector; '

a Senior Officer from the Tamil Nadu State
Environment  Impact  Assessment  Authority
(TNSEIAA);

a Senior Officer from the Tamil Nadu Pollution
Control Board (TNPCB) as deputed by its
Chairman;

a Senior Officer from the Directorate of Geology
and Mining Department, Guindy.

to inspect the area in question and submit a factual as well as
action taken report if there is any violation found.

2) Besides, The committee is directed to ascertain (i) whether
there is any violation of conditions imposed in the Environmental
Clearance (EC) and Consent to Establish as well as Consent to



Operate granted in favaur of
the 8th respondent, while carrying out the quarrying operation In
the earlier quarrying portion and also in the Subsequent quarrying
portion, (ii) Whether any excess mining has been done by the 8"
Respondent and if so » What is the quantity of excess mining done
(ii) if excess mining is done, what is the nature of action taken by
the  authorities ,including  imposition  of  environmental
compensation, apart from realizing royalty and penalty as provided
under the respective rules, (iv) whether the pollution control
mechanism provided by the 8" respondent is sufficient and whether
there are any in operation in conformity with the standard
prescribed and if there is any deficiency, what is the remedial
measure to be provided (v) if the quanlity of air or water has been
affected in that area, then what is the nature of action taken by the
regulators including suggestion of remedial measures to rectify the
same (vi)whether the dust eémanating from the quarrying area has
affected the surroundings including the ground water quality and
causing inconvenience to the residents in the nearby area and also
damage (if any) caused to the agricultural properties in the nearby
neighbouring area and (vii) whether any environment damage has
been caused on account of unscientific manner in which the quarry
was conducted by the 8" respondent in both the places where he
obtained Environmental Clearance (EC) and if so, the committee is
directed to assess the environmental compensation to be
recovered from him, apart from providing remedial measures for
restoring the damage caused to the environment.(ix) ascertzin the
contamination of the Ambient Air Quality and also the ground water

quelity in that area , if any and suggest the remedial measures to
resolve it.

3) The NGT, Southern Zone, Chennai has also instructed the
said Joint Committee to submit a factual as well as action taken
report on or before 24.08.2021 by e-filing in the form of searchable
PDF/OCR Supportable PDF and not in the form of Image PDF along
with necessary hard copies to be produced as per Rules,

4) In light of the order of the NGT, the following officer is
deputed on behalf of the Department of Geology and Mining, as a
member of the Joint Committee to inspect the subject area in
question and submit the factual report before the NGT.
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w

(2)

s.No Name of the Officer Designation and |
Place of working ‘

1 Thiru. A, Arumuganalnar [he Regional Joint
Director, Department of

Geology  and — Mining, |
Villupurarm,

5) The above sald officer is eligible for TA/DA and other
allowances as admissible.
Encl: As above.
Sd/-L.Nirmal Raj
Director of Geology and Mining

Forwarded/ By Order P

J" / /
For Director of Geology and Mining

To @éﬁ'mz‘

Thiru. A. Arumuganainar, M.Sc.,
The Regional Joint Director,
Department of Geology and Mining, Villupuram

Copy Submitted to

The Principal Secretary to government
Industries Department,

Secretariat, Chennai-9

Copy to:
1. The District Collector,
Chenagalpattu.

2. The Chairperson,

State Level Environment Impact
Assessment Authority.

Director of Environment and Forest,
No.1. Jeenis road,

Panagal Maaligal,

Saidapet, Chennai -600015.

The Chairman,

Tamil Nadu Pollution Control Board,
No.76, Mount Salai,

Guindy,

Chennai - 600 032

4. The Assistant Director,

Geology and Mining,
Chengalpattu,



e LR OCEEDINGS OF THI DIRECTOR OF GEOLOGY AND MINING,
GUINDY, CHENNATL 32,
PRESENT: THIRU L. NIRMAL, RAJ, LLAH,,
Re.No 51 1o/ MM /2021 Dinter 12.10.2021
Suly Mines and Minerals — Minor Mineral ough
stone Kancheepuram st
Maduranthapam talulke Ariviamedo village
S.F.Nos.3/1, 3/2, 3/3, cle. violationg ol
conditions  and  alleped  excess  ning
OANo.IHO ol 2021 (82) hiled before the
Hon'ble National Green Tribunal (Sovthern
Zone), Chennai — orders passed — directed 1o
constitute a joint committee - deputation o
Surveyor  of  Departiment ol - Geology il
Mining, - orders issued,
Rel 1. Orders of the Hon'’ble National Green
Tribunal, Southern  Zone, Chennat o in
O.A.No.166  of 2021 (87), dated
27.07.2021.
2. Proceedings of the Director of Geology and
| - Mining in Rc.No.5116/MM1/2021, dated
QY 21.08.2021.
-000-
ORDER:
In the reference 1%t cited, the Hon’ble National Green Tribunal,

Southern Zone Chennai has passed the orders thercin directed to constitute
a joint committee to inspect the areca in question and ascertain the
genuineness of the allegations made in the application and also the
violations, if any, alleged to have been committed by the 8™ respondent in
carrying out the quarrying operation in the disputed arca narrated in the
application. The said Joint Committec comprising of

1.

in.

The District Collector, Chengalpattu or a ¢ Senior officer
not below the rank of Assistant Collector/Sub Divisional

Magistrate as deputed by the District Collector.

A senior officer from the State Level Environment Impact

Assessment Authority (SEIAA), Tamil Nadu.

A senior officer from the Department of Geology and

Mining as deputed by the Director.

A senior officer from the Tamil Nadu Pollution Control

Board (I'NPCB) as mentioned by its Chairman.



|

2) The NGT, Southern Zone, Chennai has instructed the said Joint
Committee to submit a factual as well as action taken report, if there is any
violation before the NGT by e-filing in the form of searchable PDF/OCR
supportable pdf and not in the form of image pdf along with necessary hard
copies Lo be produced as per rules,

3) In the reference 21 cited, Thiru. A. Arumuganainar, Regional Joint
Director of Geology and Mining, Villupuram has been nominated as a

member of the Joint Committee on behalf of the Department of Geology and
Mining.

4) In order to ascertain the nature of violation and gravity, the
following official is deputed to assist the Joint Committee constituted for
carrying out detailed inspection in the subject area in question.

Designation & Place of |
Working
Sub-Inspector of Survey,
| O/o. the Deputy Director,
Dept. of Geology and Mining,
Krishnagiri.

SL.No. | "~ Name of the Officer

_

5) Since the Department of Geology and Mining is a nodal agency, the
Assistant Director of Geology and Mining, Kancheepuram is hereby directed
to provide all necessary co-ordination/assistance and logistics to the other

members of the Joint Committee for field inspection as per the orders of the -

NGT.

6) The said officer is eligible for TA/DA and other allowances as
admissible.

Sd/- L.Nirmal Raj

Director of Geology and Mining
Forwarded /By Order

For Director of G%Eleg)}\ and Mining

To
Thiru.K.Neelakandan, (W
Sub-Inspector of Survey, ool

Office of the Deputy Director,
Department of Geology and Mining,
Krishnagiri.

Copy Submitted to:-

The Principal Secretary Lo Government,
Industiries Department,
Secretarnat,Chennai 09,

33277
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PROCEEDINGS OF THE DISTRICT COLLECTOR; KANCHIPURAM

Present: Thiru L. Sitherasenan LLA.S.,

Rc.575/2010 01 Dated -6-2013

Sub: Mines and Minerals — Kanclupuram District — Madurantakam
Taluk - Averimedu Village - Roytwari patta lands in SNo 7/1A1
Over an extent over an extent of 1.50.0 hectares in
Averimedu Village - Grant of stone quarry lease applied for
by Thiru S Murali Chennai - for a period of five years under
Rule 19 of the Tamil Nadu Minor Mineral Concession Rules 1959
applied for — lease granted — orders issued.
Read 1. Application from Thiru S. Murali S/o Subramanian , No 20/9
Alamelupuram, Mudichur Road, Tambaram West, Chennai 45
dated 25-11-2010.
2. Report from the Revenue Divisional Officer, Madurantakam
K.Dis 4689/2010 A datec 12-1-2011 and 30-9-2011.
3. Report of the Assistant Geologist, Office of the Assistant
Director of Geology and Mining, Kanchipuram dated 29-1-2011
. 4. Hon'ble Supreme Court oi India in CA 12-13/2011 in SLP No
) © No 19628-19629 of 2009 dated 27-2-2012.
5. Office Memorandum No L-1101 1/47/2011/1A-1I(M)
dated 18-5-2012 from the Ministry of Environment and
Forest , New Delhi
6. D.O Letter No SEIAA-TN/Minor Minerals 2012-
dated 17-9-2012 from the Chairman, State Level Environment
Impact Assessment Authority, Chennai 15
7 Letter No 3968/LC/2012 dated 19-1-2012 from the
Commissioner of Geology and Mining Guindy, Chennai 34
. This Office Notice Rc. 57572010 Q3 dated 20-12-2012.
_Letter No SEIAA. TN/F NO U 72/.EC/1(A) 299/2013
Dated 15-5-2013 from the Mumber Secretary , State
“Level Environment Impact Assessment Authority,Chennai 15
10. This Office Notice Rc.575;201 Q3 dated 24-5-2013.
11. Other connected records.
-X-X-X-

O' e

ORDER ;
One Thiru. S.Murali, S/o. Thiru.Subramanian, No0.20/9,

Alamelmepuram, Mudichur Road, Tambaram West, Chennai -45 has applied for
the grant of lease for quarrying and transport of Rough stone and Earth in his
patta land in S.No.7/1Al, over an extent o7 1.50.0 hectares in Avirimedu Village,
Madurantakam Taluk , Kanchipuram District for a period of five years under

Rule 19 of TNMMCR, 1959.



]

L

5. The Revenue Divisional Officer (i/c), Madurantakam in his report vide

reference 2nd cited has reported that the lands in S.F.No.7/1 A1, over an extent of

1.50.0 hectares of Avirimedu Village stands regl
applicant vide patta No.452 and barren lands. He h
northern side of the applied area sirunallur Village

there is existing patta stone quarry of Thiru.Kannan is |

stered in the name of the
as also reported that on the
boundary 1s located and

ocated. The applied area

s bounded on the South by S.F.No 7/1A2, East by patta S.F.No.25 and west by
patta lands S.F.Nos.5 and 6. He has also reported that there are no valuable

irees, buildings, places of worship, graveyard, electric lines, railway track, ponds

are located. Finally he has recommended for the grant of permission to the

applicant to quarry and transport of stone and earth in the applied area. The

Revenue Divisional officer, Madurantakam in his further report vide the

reference dated 30-9-2011 has

the applicant for the grant of sto

S.F.No.7/1Al1, over an extent

Madurantakam Taluk, Kancheepura

3. The Assistant Geologist |

also recommended for the grant of permission to

ne and earth quarry lease in the applied area in

1.50.0 hectares In Avirimedu Village,

m Taluk.

Mines), Kancheepuram in his report 3¢ cited

has reported that the applied arca was identified and verified with the Village

Administrative Officer. concerned and revenue records and stands registered in

the name of the applicant an

d as such he has got the surface right over the

applied area. He has further reportc:

of Madurantakam to Sithamur

and about 1 km from the Maduran

Road

| that the applied area is located to the East

at a distance of 13 Km from Madurantakam

takam-Pounchoor Road junction. The applied

area is abutting on the gouthern side of existing patta stone quarry granted to

one Thiru.Kannan vide District Collector's Proceedings Rc.No.1125/2007-Q1

dated 21.5.2008 for a period of & years. There is no residential area noticed

within a radial distance of 300 meters from the applied area and no permanent

structures like Historical monuime

within the safety area. There is a

He has also reported that yello

wish g

nts, electric lines, railway line, Graveyard lies

| approach road available to the applied area.

ravel top soil of about 2 meters thickness is

noticed below which charnockite sheet formation is found. The rock is hard and
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compact, grey coloured and coarse grained. Multiple joints and fractures are also
noticed. Due to the hard nature, the rock type available in this arca is suitable
for making road and construction materials such as jelly, chakkai etc..He has

recommended for the grant of permission to the applicant for a period of 5 years

in the applied arca under the provision for Rule 19 (1) and 20 of TNMMCR 1959”.

subject to the certain conditions

4. The Hon'ble Supreme Court of India in its order dated 27 -2-2012 in
IA. Nos 12-13 of 2011 of SLP ( ¢) No 19628 -19629 of 2009 etc., dated 17-2-
2012 and as per the Ministry of Environment and Forest Office Memorandum
dated 18-5-2012 necessary Mining Fian and Environmental Clearance
Certificate has to be obtained from the State Level Environmental Impact
Assessment Authority, Chennai.

5). The applicant has submitted the Mining Plan prepared by the

Recognized Qualified Persons and it was approved and sent to the applicant for

obtaining Environment Clearance from the MOeF.

6. The Member Secretary, state level Environment Impact Authority in its

letter No SEIAA.TN/F No 1072/EC 1(s) 299 /2013 dated 15-5-2013 has

accorded environmental Clearance to the said project under the provision of

Environment Impact assessment Notification, 2006 subject to the strict

compliance of the terms and conditions in:posed therein .

7. The applicant has remitted the Security deposit of Rs 5000/- (ﬁve

thousand) and the Area assessment of Rs. 800/ (Eight Hundred) Only in Chalan
No nil dated 28-5-2013 in the State Bank of India, Kanchipuram. He has
produced the non Judicial stamp paper to the value of Rs 73,500/ -

8 Based on the recommendation of the Revenue Divisional Officer,
Madurantakam, technical report of the Assistant Director of Geology and Mining,
Kanchipuram imposing special conditions and also pursuant to the
Environment Clearance Certificate issued by the State Environment Impact
Authority of India, Tamil Nadu, Chennai, 15, Thiru.S.Murali,S/o.
Thiru.Subramanian, No.20/9, Alamelmelpuram, Mudichur Road, Tambaram
West, Chennai -45 is hereby granted lease to quarry and transport of rough

stone and earth in the applied area in patta lands in  S.No.7/1Al, over an



extent

'r

of 1.50.0 hectares in Avirimedu Village, Madurantakam Taluk,

Kanchipuram District for a period of five years under Rule 19, 20, 22 and 36 of

TNMMCR, 1959 from the date of execution of the lease deed subject to the

following conditions.

1)

2)

3)

4)

o)

6)

7)

8)

The lessee should operate the quarry strictly in accordance with the
conditions imposed as per the Environmental Clearance issued by the
member secretary, State Level Environment Impact assessment )
Authority in the Environment Clearance in the Letter No SEIAA.TN/F
No. 1072/EC/1(a)/£99/2013 dated 15-5-2013 .

The lessee should fix boundsry stones in all sides duly painted and
maintained in tact and carry out quarrying operation between 7AM to
S5PM

the lessee should erect Notice Board at the entrance of the quarry site
containing the name of the 'essee, SF No , Extent, period of lease and
proceedings of the District Collector.

The lessee should produce Rough Stone, Chakkal, Jelly and Earth
Gravel from the subject area granted and he should not extract export
worthy dimensional block suitable for polishing

The lessee should remit the 3eigniorage Fee for the quantity of mineral
quarried as per the Appendix Il of the Tamil Nadu Minor Mineral
Concession Rules 1959 and also to pay the revision of seigniorage fee
subsequently made by the Government from time to time without raising
any objections.

The lessee should maintain the register while extracting the quantum
of mineral at the pitmouth of the quarry site, transported and stock
available at pit head and it should be produced for verification during the
course of inspection by the competent authority.

The lessee shall remove o allow removal and transportation of any
mineral from the area where quarrying is permitted only after obtaining
transport permit and facsinuied dispatch slip in the form prescribed to
these rules from the officers authorized in this behalf . The person who
has been permitted to quarry in any area or hiémen, in turn, shall issue
the facsimiled dispatch slips to the vehicles used for removal or
transportation of the mineral furnishing the particulars in the dispatch
slips specifically indicating the vehicle number, the quantity of the
mineral allowed to be transported by the vehicle by using that dispatch
slip and the time of issue of the dispatch slips the vehicles.

The lessee should use riild explosive device for blasting by making
shallow holes by using hand jack hammer driller without causing
hindrance to the public and the adjacent patta lands . Any failure to
abide to these conditions action will be taken as per the Tamil Nadu

Mines and Mineral con:csiion Rules, 1959 and as per the Indian
Explosives Act, 1884,

?
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9) The lessec should carryout quarrying operations by employing certified

Mines Manager, foreman , mine mate and intimate the commencement of
the quarrying to the Director of Mines Safety, Chennai

10. The lessee should not sub-let or sub lease a part or the whole to any one
during the lease period.

11 The lessee should maintain 7.5 me.cr safe distance from
all side of the area granted on lease 2nd should cause any hindrance
to the adjacent pattadars.

12.The lessee should carryout quarryir.g operation in systematic and
eco friendly manner as per the approved mining plan and
also should make his own arrangement to form approach road to the
subject area at his own cost.

13) The lessee should obtain consent from the Tamil
Nadu Pollution Control Board before commencing of quarrying
operation.

14) The lessee should abide to the conéitions of the lease agreements and
also as per the Tamil Nadu Minor Mineral Concession rules 1959.

) |
[ !
Collector, v )
Kanchipuram | \( )

To *\\\5
L \t

Thiru S Murali, Y AN
s/o Thiru Subramanian, R
No 20/9 Alamelupuram, wle A\
Mudichoor Road, Tambaram West
Chennai 600 045. oy 0 0 . e
SIS \.p.ﬂ\-\
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Copy to the Revenue Divisional 'O'fh&r,"n{adaurantaﬁkal?l'/
Copy to the Tahsildar, Madurantakam.

Copy to the Member Secretary,
SEIAA-TN, , 3rd Floor, Panagal Maligai,
No 1 1 Jeenis Road, saidapet, Chennai 13.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

ard Floor, Panagal Maaligai,
No 1, leenis Road, Saidapet,
Chennai-15

Or. H.MALLESHAPPALF S,
MEMBER SECRETARY

ENVIRONMENTAL CLEARANCE

Lr, No.SEIAA, TN/E.No. 1072/6C/1(a)/ 2= /2013 dated: 'S .05.2013
To
Thiru S. Murali,
No.20/9, Alamelupura m, Mudichur Road,
Tambaram West,
Chennai - 600 045

Sir,
Sub:  SEIAA, TN —Proposed Rough Stone Quarrying at S.F No. 7/1A1, Aavarimedu Village,
Maduranthagam Taluk, Kancheepuram District by Thiru S. Murali,- Environmental
Clearance — Reg.
)\ Ref: 1. Your Application for Environmental Clearance dt: 16.04.2013

1
N 2. Presentation details made before the SEAC on 02.05.2013

- Minutes of the SEIAA meeting held on 15.05.2013.

1. Preamble:-

This has reference to your application first cited. The proposal is for obtaining environmental
clearance for Rough Stone Quarrying at S.F No. 7/1A1, Aavarimedu Village, Maduranthagam Taluk,
Xancheepuram District. The mine lease area of 1.50.0 ha. The proposed mining area is reported as lying
in Latitude - 12927'12" N, Longitude 78°54'45" E, in Topo Sheet No.57/P-15.

No forest land is involved. No sensitive water bodies, bio-spheres, national parks, sanctuaries
are located within 10 km radius as reported. There is no village within 500 metre of the project site as
reported. Mine working will be open cast semi-mechanised mining and is proposed upto a depth of 27
metres. The production would be 140725 cu.m of Rough Stone & 21962 cu.m of Gravel over a period
of Syears. Water requirement of 0.1 KLD for drinking purposes will be sourced through Water Vendors
and 0.6 KLD required for dust suppression and green belt will be sourced from nearby bore hole. The
proponent has submitted the mining plan approved by the Assistant Director, Geology and Mining.
rancheepuram District vide R¢, 575/2010/Q1 dated 05.04.2013. The precise area communication has
teen approved by the District Collector, Kancheepuram in letter 575/2010/Q1 dated 30.10.2012. There
1s no State or National boundaries within 15 km radius as reported. The project cost is Rs.67.50 lakhs.
EMP costis Rs 6.55 lakhs,

The propesal was considered and examined by the SEAC on the directions of the Hon'ble
Supreme Court on bringing all mines within the fold of prior EC, urespective of their Mining Lease (ML)

size Thus the present proposal, though of less than 5 ha lease area (and hence not covered under the

N \\-. :
MEMBER SECRETARY
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ENV'RONMENTAL CLEARANCE 5 cqeaegeee??s

EIA Notification 2006) was appraised based on the project documents furnished and the explanation
made before the Committee on 02.05.2013. The SEAC has recommended for the grant of
environmental clearance for the said Rough Stone quarry project.

The proposal was placed before the SEIAA in its 72" meeting and the Authority considered the
Proposal and noted that the size of the mine, production rate, the mineral mined and the eco-sensitivity
of the area are such that the operation of the mine will have negligible impact on the surroundings and
as such the project deserved to be Branted the blanket clearance subject to the mines less than 5 ha
area brought under the £ regime on the directions from Hon’ble Supreme Court and hence decided to
grant environmental clearance to the said project. Accordingly, the SEIAA hereby accords
environmental clearance to the said project under the provisions of Environment Impact Assessment
Notification, 2006 subject to strict compliance of the terms and conditions as follows:-

2. Conditions to be Complied before tommencing mining operations:-

i.  The project authorities should advertise wi_lth'basic details at least in two widely circulated local
newspapers, one of which shall be in the- vernacular language of the locality concerned, within 7
days of the receipt of the clearance lettér informing that the project has been accorded
environmental clearance and a copy of the clearance letter is available with the State Pollution
Control Board and also at the web site of the SEIAA, TN at http://seiaa.tn.gov.in and a copy of the
same s being sent to the Regional Office of Ministry of Environment and Forest, Government of
India located at Bangalore.

ii.  Quarry lease area should be demarcated on the ground with wire fencing to show the boundary
of the lease area on all sides with red flags on every pillar shall be erected before commencement
of quarrying.

iii. copy of the Environmental Clearance letter shall be sent by the proponent to the concerned
Panchayat, Town Panchayat{Panchayat union, Municipal Corporation, Urban Local Body and the
Local NGO, if any, from whom suggestions/ representations, if any, were received while
processing the proposal. The clearance letter shall also be put on the website of the proponent
and also kept at the site, for the general public to see.

iv. Provision shall be made for the housing of construction labour nearby the site with all necessary
infrastructure and facilities such as fuel for cooking, toilets, safe drinking water, etc. The housing
may be in the form of temporary structures to be removed after the completion of the project.

V.. The proponent shall ensure that First Aid Box is available at site.

Il ‘_\ \ “ 5 \\\ \
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ENVIRONMENTAL CLEARANCE

3. Specific Conditions:

I The environmental clearance will be coterminous with the mine lease period, however limited to
a maximum period of 5 (five) years from the date of issue,

ii. 1t shall be ensured that quarrying is not carried out within 500m of structures, bridges, dams,
weirs, ground water extraction points, water supply head works, extraction points for irrigation
and any other cross drainage structures,

. The proponent shall take necessary measures to ensure that there shall not be any adverse
impacts due to quarrying operation on the nearby human habitations, by way of pollution to the
environment,

iv. 1t shall be ensured that quarrying shall not be carried out below ground water table under any
circumstances. If ground water table occurs/intervenes within the permitted depth, then also
quarrying shall be stopped.

v. At the end of mine closure, the Proponent shall immediately remove all the sheds put up in the
quarry and all the equipment in the area at the time of closure of the operation of quarry.

vi.  The critical parameters such as RSPM (Particulate matter with size less than 10micron i.e., PM10)
and NOX in the ambient air within the core zone shall be monitored periodically. The monitored
data shall be uploaded on the website of the propbnent as well as displayed on a display board at
the project site .The Circular No. J-20012/1/2006-IA.1 (M) dated 27.05.2009 issued by Ministry of
Environment and Forests, which is available on the website of the Ministry www.envfor.nic.in
shall also be referred to in this regard for its compliance.

vil.  Necessary allocation of funds for implementation of the conservation plan shall be made and the
funds so allocated shall be included in the project cost. A copy of action plan shall be submitted to
the Regional Office of the Ministry of Environment and Forests, Bangalore.

vil. Drilling and blasting shall be done only either by licensed explosive agent or by the proponent
after obtaining required approvals from Competent Authorities.

ix.  The explosives shall be stored at site as per the conditions stipulated in the permits issued by the
licensing Authority,

z Blasting shall be carried out after announcing to the public through adequate public address
system to avoid any accident.

7. The Proponent shall take appropriate measures to ensure that the GLC shall comply with the

revised NAAQ norms notiflied by MoEF, Gol on 16.11.2009,

My L
MEMBER SECRETARY



xil.

Xiv.

Xv.

XVi,

Xvii.

xviil.

XiX.

XX.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

ENVIRONMENTAL CLEARANCE
The following measures are to be implemented to reduce Air Pollution during transportation of
mineral

Roads shall be graded to mitigate the dust emission.
Water shall be sprinkled at regular interval on the main road and other service roads to suppress
dust

The following measures are to be implemented to reduce Noise Pollution

Proper and regular maintenance of vehicles and other equipment

Limiting time exposure of workers to excessive nolse,

The workers employed shall be provided with protection equipment and earmulffs etc.

Speed of trucks entering or leaving the mine is to be limited to moderate speed of 25 kmph to
prevent undue noise from empty trucks,

Measures should be taken to comply with the provisions laid under Noise Pollution (Regulation
and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the MoE&F, Gol to control noise
to the prescribed levels,

Suitable conservation measures to augment groundwater resources in the area shall be planned
and implemented in consultation with Regional Director, CGWB. Suitable measures should be
taken for rainwater harvesting.

Permission from the competent authority should be obtained for drawal of ground water, if any,
required for this project.

Topsoil, if any, shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose.

The following measures are to be adopted to control erosion of dumps:-

Retention/ toe walls shall be provided at the foot of the dumps.

Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on the slopes.
Waste oils, used oils generated from the EM machines, mining operations, if any, shall be
disposed as per the Hazardous Wastes (Management, Handling, and trans boundary movement)
Rules, 2008 and its amendments thereof to the recyclers authorized by TNPCB.

Concealing the factual data or failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

Rain water harvesting to collect and utilize the entire water falling in land area should be

provided

A LA
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o ENVIRONMENTAL CLEARANCE

xxii.  The lease holder shall undertake adequate safeguard measures during extraction of material and
ensure that due to this activity, the hydrogeological regime of the surrounding area shall not he
affected. Regular monitoring of ground water level and quality shall be carried out around the
mine lease arca during the mining operation. Il at any stage, I it s ohserved that the
groundwater table is getting depleted due to the mining activity; necessary corrective measures
shall be carried out. District Collector/mining officer shall ensure this,

xxiii.  No tree-felling shall be done in the leased area, except only with the permission from competent
Authority.

4. General Conditions:
i, The project proponent shall obtain Consent to Establish and Consent to Operate from the Tamil

Nadu Pollution Control Board and effectively implement all the conditions stipulated therein.

ii. No change in mining technology and scope of working should be made without prior approval of
the Ministry of Environment & Forests,

ii.  No change in the calendar plan including excavation, quantum of mineral should be made.

iv. The project proponent shall ensure that the plan of mining is in conformity with the mine lease
conditions and the Rules prescribed in this regard, clearly showing the no work zone in the mine
lease i.e. the distance from the bridges structures adjacent private land, streams river lake etc.

v. The project proponent shall ensure that wherever deployment of labour attracts the Mines Act,
the provision insurance thereof shall be strictly followed.

vi. The project proponent shall undertake plantation/afforestation work by planting the native
species on all side of the lease area and the approach road.

vii.  The proponent shall maintain the village road through which transportation of mineral is carried
out at his own cost. The roads shall be blacktopped to the extent required.

viii.  Quarrying should enrich rather than deplete the biodiversity as a corollary to their intervention in
the ecology of their area of activity.

ix. EC is given only on the factual records, documents and details furnished by the Proponent
particularly in respect of

¢ Aerial distance of the nearest village is as mentioned in the proposal from the mining site
boundary
e« No structure is located within 500 m from the quarry site boundary.

oy Uit
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ENVIRONMENTAL CLEARANCE

Periodical medical examination of the workers engaged in the project shall be carried out and
records maintained. For the purpose, schedule of health examination of the workers should be
drawn and followed accordingly. The workers shall be provided with personnel protective
measures such as masks, gloves, hoots etc.

The funds earmarked for environmental protection measures should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry of Environment and Forests and its Regional Office located at Bangalore.

The Regional Office of the Ministry located at Bangalore shall monitor compliance of the
stipulated conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information / monitoring reports,

The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in hard
copies as well as by e-mail) to the Ministry of Environment and Forests, its Regional Office™
Bangalore, the respective Zonal Office, of Central Pollution Control Board, SEIAA, TN and the State
Pollution Control Board. The proponent shall upload the status of compliance of the
environmental clearance conditions, including results of monitored data on their website and
shall update the same periodically. it shall simultaneously be sent to the Regional Office of the
Ministry of Environment and Forests, Bangalore, the respective Zonal Office of Central Pollution
Control Board and the State Pollution Control Board.

The environmental statement for eaé:h_ financial year ending 31% March in Form-V as is mandated
to be submitted by the project proponent to the concerned State Pollution Control Board as
prescribed under the Environment (Protection) Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance of environmental
clearance conditions and shall also be sent to the Regional Office of the Ministry of Environment
and Forests, Bangalore by e-mail.

Precise mining area will be jointly demarcated at site by officials of Mining / Revenue department
prior to mining operations for all proposals under consideration. Such site plan, duly verified by
competent authority shall be submitted to Environment Department.

All necessary statutory clearances shall be obtained before start of mining operations

- Mining shall be limited to 7 AM to 5 PM only. The loading shall not be done during night hours.

Waste water, if any, shall be properly collected and treated so as to conform to the standards

prescribed by MoEF/CPCB,

M
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xix. No wildlife habitat will be infringed.

xx.  Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act,
1972 from the competent authority, if applicable.

xxi.  Parking of vehicles should not be made on public places

xxii.  Transpiration of materials shall be done by covering the trucks / tractors with tarpaulin or other
suitable mechanism so that no spillage of mineral/dust takes place.

xxiii.  Any change in mining area, SF numbers, entailing capacity addition with change in process and or
mining technology, modemi;ation and scope of working shall again require prior Environmental
Clearance as per provisions of EIA Notification, 2006 (as amended from time to time)

xxiv. The Environmental Clearance does not absolve the applicant/proponent of his
obligation/requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

xxv. This Environmental Clearance does not imply that the other statutory / administrative clearances
shall be granted to the project by the concerned authorities. Such authorities would be
considering the project on merits and be taking decisions independently of the Environmental
Clearance.

xxvi. The SEIAA, TN may alter/modify the above conditions or stipulate any further condition in the
interest of environment protectit;n. .

xxvii. The SEIAA, TN may cancel the environmental clearance granted to this project under the
provisions of EIA Notification, 2006, if, at any stage of the validity of this environmental clearance,
if it is found or if it comes to the knowledge of this SEIAA, TN that the project proponent has
deliberately concealed and/or submitted false or misleading information or inadequate data for
obtaining the environmental clearance.

xxviii.  Failure to comply with any of the conditions mentioned above may resuit_ in withdrawal of this
clearance and attract action under the provisions of the Environment (Protection) Act, 1986.

wix. The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, the Public Liability Insurance Act, 1991, along with their
amendments, draft Minor Mineral Conservation & Development Rules , 2010 framed under
MMDR Act 1957, National Commission for protection of Child Right Rules ,2006 and rules made

there under and also any other orders passed by the Hon’ble Supreme Court of India/Hon'ble

High Court of Madras and any other Courts of Law relating to the subject matter.
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ENVIRONMENTAL CLEARANCE

xx. Hill area conservation Authority approval where ever necessary shall be obtained before
commencing the quarrying operation.

xxxi. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National Green

Tribunal Act, 2010.

Fa
/‘. /\S\S'Iy
: MEMBER SECRETAR
i SEIAA-TN.

Copy to:

1. The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi.

The Secretary, Department of Environment and Forests, Government of Tamil Nadu, Tamil
Nadu.

The Secretary, Department of Mines and Geology, Government of Tamil Nadu, Tamil Nadu.
The Chief Conservator of Forests, Ministry of Environment & Forests, (SZ) Kendriya Sadan,
IV Floor, E&F Wings,17th Main Road, Koramangala Il Block, Banagalore-560034

5. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office Complex,
East Arjun Nagar, New Delhi-110 032.

The Chairman, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy, Chennai-32
The District Collector, Kancheepuram District

The Controller of Geology and Mines,Guindy,Chennai-32

. El Division, Ministry of Environment & Forests, Paryavaran Bhawan, New Delhi.

10. Spare.
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TAMILNADRU POLLUTION CONTROL BOARD

CONSENT ORDER NO.: SPR/445/2013 DATED :10.09.13

Proceedings No. : F.SPR1712/RS/DEE/TNPCB/SPR/W /2013 dated:10.09.13

Sub : Tanmul Nadu Pollution Conlrol Board - Consent for Establishment -M/s. S. Murali

(Quarry),S.No.7/1A1, Avirimedu Village, Madurantagam Taluk,
Kancheepuram District- For Lhe establishment or take steps to establish the
industry under Section 25 of the Water (Prevention and Control of Pollution) Act,
1974 as amended in 1988 (Central Act 53 of 1988) - Req.

Ref: 1. Your Application No. CC17282 dated 02/07/2013
2. LR. No. : F.SPR1712/RS/DEE /SPR /2013, dated: 30.08.13
3. Minutes of 20" DCCC meeting held on 02/09/2013(Item No.DCCC/SPR/04)

Cansent to establish or take steps to establish is hereby granted under Section 25 of the
Water (Prevention and Control of Pollution) Act, 1974, as amended in 1988 (Central Act

53 of 1988) (hereinafter referred to as ‘The Act') and the Rules and Orders made there
under to

The Proprietor
M/s S.MURALI (QUARRY)

(hereinafter referred to as 'The Applicant’) authorizing him/hertthers Lo establish or take
steps to establish the industry in the site mentioned below:

S.Ne.7/1A1, Avirimedu Village,
Madurantagam Taluk,
Kancheepuram District

This Consent o establish is valid for two years or till the industry obtains consent to

operate under Section 25 of the Water (Prevention and Control of Follution) Act, 1974, as

amended in 1988 whichever is earlier subject to special and general conditions enclosed.

District Environmental Engineer

Tamil Nadu Pollution Control Board
Jasiy0 Sriperumbudur

To (M' "

The Proprietor,

M/S. S.MURALI (QUARRY)

No.20/9, Alamelupuram, Mudichur Road,

lambaram West,

Cheanm - 600 045,

Copy to

b The Cormmissioner,
Maduranthagam Panchayat Union
Maduranthagam Taluk
Kantheopuram istrict

Copy submitted Lo the Mombe) Secratary, Tamil Nadu Pallution Control RISRTIN
Lhennar far favour of kind imformation.
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SPECIAL CONDITIONS

1. Ty conse ' 5 c E
e --1ul]3 Hu\ldlo estabnsh is valid for establishing the facility for Lhe manutacture of
ic . ¥
i yumi ucts (Cal. 2) al the rate (Col. 3) moentioned below  Any change if the
yyproduct and its quantity has to be brought ta the notice of the Board and frosh
consent has Lo be obtaimnaed.

Sl. No. Description Quantity
a3 Main Products manutactured:
i Quarrying of rough stone in an extent of 1.50 Hectare, at 5 F.No JILATL,

Avirimedu Village, lying in latitude of 12°27" 127 N, Longitude 79754 45" 1
with production quantity of 1,40,725 cu.m of rough stone & 21,962 cu.m ol

Gravel over a pariod of 5 Years from 5.6.2013 1o 4.6 2018

43 By/Intermediate products manufactured:
] N 4]

.1 'mu: cons.em to establish is valid for establishing tne facility with the below mertioned
:\u\let. for the dls;harge of sewage/trade effluent. Any change in the outlets has to be
hrought Lo the notice of the Board and fresh consent has to be obtained if necessary.

dmum r,!:," Boint of gizpara

el Desteiption of Gutiet .‘ a%
o, . discharge i
- ! KLD
S__‘“‘Wd_q(’ ” . N : 0 1 On Industry's own land

Uhe unit shall provige Sewage Treatment Flant and for Effluent Treatment Plant as

mdicatea below.

Nature af Si. Components of ETP Nos Dimensions
ECIUEnt NG D b (in metres)
XL 2 TN . = D" . I W
Sewage. . ....Ld LSeptictank b L X 1.5 X 1.5

GOBK PIE oo 2200, B8 X 12
rrade Lffluen‘i - Not Applicable

¢

4)ihe unit snhall provide septic tank followad by socak pit arrangement 2

proposed for the treatment and disposal of Szwags.

£} The unit shall ensure thal no trade effluent is generated at any stage of its

dk'."\o‘l \J'
v with the conditions stipulated in the Environmental
NO.SEIAA,

&' Tne unit shatl compl
ClEdrance 1SSuec o the unic vide SEIAA lettar
(i Fe. t072/EC/L (a);299/2013 da ted 15.5.13 .

stipulated 1 tha lease granted Lo

recpuram letter RC.N0.575/2010-

20 Ui wait stiah comply with the conditions

che sion gquarry vide Sistrict Collecror, Kancl

mentioned in the agreement

(1t aared. 05.06.2013 and also the condiuons

e eath Dhstrct Colegher, IK.‘i':‘ﬁth‘{l'*“‘"nﬂ',‘ for f%:";jc‘):glone quarcy site.



. '.“...-__!r_l.:*.n..‘.“:_ DN ST | CONTRI

8)Quarry lease area should be demarcated on the ground with wire fencing to
show the boundary of the lease area on all side with red flags on every pillar
shall be erected hefore commencement of quarrying.

9) The unit shall ensure that any change in mining area, SF numbers, entailing
capacity addition with change in process and or mining technology,
modernization and scope of working shall again require prior Environmental
Clearance as per provisions of EIA notification, 2006 (as amended from time to
time)

10) The consents do not absolve from obtaining permission/clearance from
other authorities or other statutes as applicable

11) The consents issued are subject to the final outcome of NGT(SZ)-165/2013

District Environmental Engineer

Tamil Nadu Pollution Control Board

i Sriperumbudur
$ssn

m -!14

2
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AMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

The above consent to establish cannot be construed as consent to operate and
the unit shall not commence the operation without obtaining the Consent to
operate.

The industry shall make a request for grant of consent to operate at least thirty
days betore the commissioning of trial production.

The unit shall construct compound wall around the boundary of the unil

Samples of water from the wells or any other nearby water sources have lo be
taken by the unit and get them analyzed by the Board Laboratory to develop base
line data to assess the existing water quality.

The unit shall provide an alternale power source along with separate energy
meter for the Effluent Treatment Plant to ensure continuous operation of the
Effluent Treatment Plant.

The consent does nol authorize or approve Lhe construction of any physical
siructures o1 facilities, or the undertaking of any wark in any natural watercourse.
Any change n the delails furnished in the conditions has to be brought to the
notice of the Board and got approved by the Board, before obtaining consent to

operate under the said Act.

Fhe unit has to comply with the provisions of Public Liability Insurance Act, 1991 to

provide immediate relief In the event of any hazard to human beings, other living

creatures/plants and properties while handling and storage of hazardous

substances (if applicable).

Consent to operate will not be issued unless the unit complies with all the

conditions of consent to establish
In case Lhere is any change in the management, the unit shall inform the change

with relevant documents immediately.

wk
k] L L

District Environmental Engineer
Tamil Nadu Pollution Control Board
b Sriperumbudur

e
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CONSENT ORDER NO. : SPR/445 /20132

-

CONTROL

DATED :10.09.12

Proceedings No. : F,.SPR1712/RS/DEE/TNPCB/SPR/A/2017 Azted:10.05.12

-~ et $rr
- Lonse G €

Mural

raluk,

/5. 5.

Village, Madurantagam

ar e

> g o &y = e f o » - Lot
ndustoy under Sectan 21 of the Air (Preventon anc Contrdi oF Poiiutan, AL
1981, 2s zmended » 1987 (Central Act, 14 of 1981 )- Peg.
Do - -~ el T TG A e lie e Tak
Ref vour Application Mo. CC17282 dated §2/97/2012

: F.SPR1712/RS/0E
z

B

W

- — . = - s - bl
—onsent 1o estaslisn or T2ke SSe5s 0 £5525:15 S
Lar (D - = o ~F Tmi - . » -
Lir (Prevention ang Control of Pollution) A, 13
2 = e T 5]

S.No.7/1A1, Avirimedu Village,
Madurantagam Taiuk,
Kancheepuram District

Tris Consant o establish is vahé For we years
R o - F v s D e
Toerste Ufiger Secis L of the £ EYENTICH
zmended 11 1SB7 whichever iz sezrlier subje
ST nRes
crelgeas

e B fajur af wing information,
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COC meeting held on 02/08/2613 item Ho.DCOC[S27 /04,

herety grented under Sedtion Z1 5f e
51, as amendes i 1587 and the Fules

s B s
or L n agustry ootams consent Lo
=rr Crntrnl of Ballution, fict 1985 a-
zng Control of Pollution; ACE, 1391, 2%
¢ to special and general cundilions

-

District Environmental Engineer
Tamil Nadu Pollution Control Board
S Sriperumbudur

et

thie Mernber Secretary, Tamil Nadu Pollutinn Contral Buard,



SPECIAL CONDITIONS

I This consent Lo establish is valid for establishing the facility for Lthe manufacture of
producis/byproaucts (Col, 2, al the rate (Col 3) mentoned below. Any change in the
product/byproduct and its quantity has to be brought Lo the notice of the Board and

fresh consent has to be oblained.
Sl. No. Description Quantity

=4

Main Products manufactured:

Quarrying of rough stone in an extent of 1,50 Hectare, at S.F.No. 7/1A1,
Avinimedu Village, lying in latitude of 12°27' 12" N, Longitude 79°54" 45" E. with
production guantity of 1,40,725 cu.m of rough stone & 21,962 cu.m of Gravel
over a period of 5 Years from 5.6.2013 to 4.6.2018,

o By/Intermediate products manufactured:

I Nil

2 This consent te establish is valid for establishing Lhe facility with the below mentioned
cinissicn/noise sources along with the control measures and/or stack. Any change in the
ermission source/control measures/change in stack height has to be brought to the

rotice of the Board and fresh consent has to be cbtained if necessary.

Sl Source of Emission  APC measures to be Point of Additional Maximum
Vo, provided Discharge- facilities to  discharge in
Stack height be provided cubic
{in metres) metre/hr.
Blastiny with Water sprinkling
Exolosive

7. Mehicle movement Water sprinkling =

3. The unit shall provide water sprinkling arrangements to control the emission
seneratad from the blasting operation and due to movement of vehicles.

4) The unit shall adhere to the AAQ/emission/ANL standards prescribed by the
Board.

£} Tke unit shall comply with the conditions stipulated in the Environmental
clearance issued to the unit vide SEIAA letter No.SEIAA,
TN,‘Fi-m.lU?z/IEC/'l{a}/299/2013 dated 15.5.13 .

6) The unit shall cormply with the cenditions stipulated in the lease granted to
e stone gquarry vide District Collector, Kancheepuram letter RC.N0.575/2010-

i dated: 05.06.2013 and also the conditions mentioned in the agreement

ade stk District Collector, Kancheepuram for the said stone quarry site.



T =’
i TR o 2w
a7 g

TAMILNADU POLLUTION CONTROL BOARD

7)Quarry lease area should be demarcated on the ground with wire fencing to
show the boundary of the lease area on all side with red flags on every pillar
shall be erected before commencement of quarrying.

8) The unit sha!l ensure that any change in mining area, SF numbers, entailing
capacity addition with change in process and or mining technology,
modernization and scope of working shall again require prior Environmental
Clearance as per provisions of EIA notification, 2006 (as amended from time to
time)

9) The consents do not absolve from obtaining permission/clearance from
other authorities or other statutes as applicable

10) The consents issued are subject to the final outcome of NGT(SZ)-165/2013

District Environmental Engirieer
Tamil Nadu Pollution Control Board
Sriperumbudur

by
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

fhe anave consenl Lo ostatdicl capnet o ceparied 5 cnse

drat shall not cormmence the operation withoul obtaing Lie Consurt to upet ate.

he applicant shall make a request for grant of consen! Lo operate at least (hirty

diys, before the commissioning of Lrial production.

Any Change in Lhe details furnished in the conditions has Lo be brougnt to the notict
of the Board and got approved by the Board, before obtaining consent 1o opergts

undaer the sod Acl

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the evenl ol any hazird to human beings, other [hving
vrealures/plants and properties while handling and storage of hazardous Substances

(wherever applicable),

et iy it o L B e enlEes gl il

Tonsent tu estabhish,

The anit shall provide adequate water sprinklers far tne contral ©F Cust Crmis=on
auring the leading and unloading of constiuclion malerial 50 as te momizée the nust

ernssion.

Thie un snall provide water sprinklers along the temporary roads inside the

premises to avord fugitive dust emission during the vehicle movermnents.

The unit shall develop arean belt of adequate wicdth around the premises

In case there s any change n the managernent, the unit shall mtorm the change

J

s e e -

District Envirenmental Engineer
Ta:mil Madu Polluticn Control Buard
don Sriperuambudur

("‘M"Z.—

P L UTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

RENEWAL OF CONSENT ORDER NO. : SPR/477/2014

: DEE/TNPCB/SP 4 dated 14.10,2014

Sul ; Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT - M/s. S.Murali - Quarry,
S.F.No. 7/1A1, Avirimedu Village, Maduranthagam Taluk, Kancheepuram District-
Renewal of Consent for the operation of the plant and discharge of sewage and/or trade
cffluent under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended In 1988 (Central Act 6 of 1974) - Issued- Reg,

Ref: 1. Consent to Operate Proc. No. F. SPR1712/RS/DEE/TNPCB/SPR/W/2014, dated:05.03.14
2. Unit's application for Renewal of consent dated 14.10.2014

3. l.R. No. : F.SPR1712/RS/DEE/SPR/2014 dated 14.10.2014

RENEWAL OF CONSENTsis hereby granted under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended In 1988 (Central Act, 6 of 1974) (hereinafter referred to as "The

Act”) and the rules and erders made there under to

The Proprietor

M/s. S.Murall - Quarry,

S.F.No. 7/1A1, Avirimedu Village,
Maduranthagam Taluk,

Kancheepuram District

Authorising the occupier to make discharge of sewage aRafertrade-eifluert.

This is subject to the provisions of the Act, the rules and the orders made there under and the
terms and conditions incorporated under the Special and General conditions stipulated in the

Consent Order issued earlier and subject teo the special conditions annexed.

Thc; CONSENT is valid for the period ending 30/06/2016
(Thirtieth June Two Thousand Sixteen)

l.f"\

%
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@' ?ﬁl’\"zj‘:\‘“—-—i N
Distric Environm ineer

Tamil Nadu Pollution Control Board
e Sriperumbudur
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TAMILNADU POLLUTION CONTROL BOARD
SPECIAL CONDITIONS
; 2 ' This renewal of consent Is valld for operating the facllity for the manufacture of products

|
|
(Col. 2) at the rate (Col. 3) mentioned below. Any change In the products and Its quantity |
has to be brought to the notice of the Board and fresh consent has to be obtalned. I
i

f

|

I

|

|

’ Sl No. |Description o o |Quantity [unit
]f, a Main Products manufactured:

1. Quartying of rough stone in an extent of 1.50.0 H at S.No. 7-1A1, Avarimedu |

| Village, Iying in Latitude of 12° 27° 12" North, Longitude 79° 54’ 45" East J
foo— . I o S 11
tb_ By/Intermediate products manufactured: [ 1
11, Nil o [ 0 [ H

: = |
T ; s
2. This renewal of consent Is valid for operating the facility with the. below mentioned |

b 5

permitted outlets for the discharge of sewage/trade effluent, Any change in the outlets and
the quantity has to be brought to the notice of the Board and fresh consent has to be
obtained,

lllrlllrlllrllllllIIlrlrillllflllll'lf‘"':

" e A T T LI LT uum|--nu|m.unuumnn|wuumuuu.uum.un:.r-mq O T T T L ] LU LR Ll !
| EFFLUENT TYPE {OUTLET |DESCRIPTION OF | MAXIMUM I POINT OF DISPOSAL ! [
| {NUMBER | OUTLET DAILY | (]
i i DISCHARGE | i
- — - AN BLDY, L oo y
. ' Sewage il Sewage 1 | { On Land for Gardening
. L LUV L TR Tt L TR E U TR L O L T T T e e L R T T L T e T R T C A TR TR TTRE R FL T pd

st b W

T The unit shall ensure that the sewage shall be treated through septic tank and

soak pit.
2. The unit shall ensure that no trade effluent shall be generated at any stage of the

manufacturing process.
3. The unit shall dispose the overburden soil ther and there without accumulating

the same within the premises.
4. The unit shall carryout the stone quarrying activity strictly adhering to the
conditions stipulated in the stone quarrying lease accorded by the District

Collector.
5. The unit shall ensure that the operation of the quarry shall not give rise to any

complaint from the nearby public.
G. The unit shall spray water at all the sources of emission to suppress the dust

emission.
7. The unit shall continue to develop adequate graen belt of evergre
type like Neem, Tamarind, Gul mohar, etc along the beundary of uni

District Envi?gmen‘:al Engineer
Tamil Nadu Pollution Control Board
drh o Sriperumbudur

To e A
Nesa|

high foliage
S premises.

The Proprietor

M/s. S.MURALI - QUARRY

No 20/9, Alamelupuram, Mudichur Road,
Tambaram West,

Criennal - 600 045, "

9

Copy Lo

1. The Commissloner, Muaduranthagam Panchayat Unlon, Maduranthagam Taluk, Kancheepuram
[istrict

2. Copy submitted ta the Member Socrebaery Tamill Mo Pallitlam Camtend Based  Clhanmnl fas

@
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TAMILNADU POLLUTION CONTROL BOARD

RENEWAL OF CONSENT ORDER NO. : SPR/477/2014

Proceedings No. : F. SPR1712/RS/DEE/TNPCB/SPR/A/2014 dated 14.10.2014

e e ]

Sub: [Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT — M/s. S.Murall - Quarry,

S5.F.No. 7/1A1, Avirimedu Village, Maduranthagam Taluk, Kancheepuram District

- Renewal of Consent for operation of the plant and discharge of emissions under Section
1 of the Alr (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central

Act 14 of 1981) - Issued - Reg.

|

!hef $ 1. Consent to Operate Proc. No. F, SPR1712/RS/DEE/TNPCB/SPR/A/2014, dated:05.03.14
2. Unit's applicatlon for Renewal of consent dated 14.10.2014
4. I.LR. No. : F,.SPR1712/RS/DEE/SPR/2014 dated 14.10.2014

RENEWAL OF CONSENT Is hereby granted under Sectlon 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended In 1987 (Central Act 14 of 1981) (hereinaflter referred to as "The
Act”) and the rules and orders made there under to

The Proprietor

M/s. S.Murall - Quarry,

S.F.No. 7/1A1, Avirimedu Village,
Maduranthagam Taluk,
Kancheepuram District

Authorizing the gccupier to operate the Industrial plant in the Air Pollution Contraol Area as notlfied

by the Government and to make discharge of emisslon from the stacks/ehimasys,

This is subject to the provisions of the Act, the rules and the orders made there under and the
terms and conditions liicorporated under the Speclal and General conditions stipulated In the

+ Consent Order issued earller and subject to the special conditions annexed.

The CONSENT is valid for the period ending 30/06/2016
(Thirtieth June Two Thousand Sixteen)

f?
@ /x\__,/
& - ~ ‘_
- ittt EndironmadTe
3 District Environmerital Engineer

Tamil Nadu Pollution Control Board
drg‘;-’?"‘ Sriperumbudur
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POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD
SPECIAL CONDITIONS
1. This renewal of consent is valld for operating the facility for the manufacture of products (el )

at the rate (Col. 3) mentioned below. Any change in the products and its quantity has to be
brought to the notice of the Board and fresh consent has to be obtalned.

Sl. No. Description ] Quantity | Unit ]
a Main Products manufactured: - |
1. Quarrying of rough stone in an extent of 1,50.0 H at | . 0 I

S.No. 7-1A1, Avarimedu Village,lying In Latitude of 12°
_|27"12" North, Longitude 79° 54' 45" East
b By/Intermediate products manufactured;
% INil - ‘ 0 l

2. This renewal of consent Is valid for operating the facility with the below mentionod
emnission/noise sources along witn the control measures and/or stack. Any change in theemission
source/control measures/change in stack helght has to be brought to the notice of the Board and
fresh consent/Amendment has to be obtalned.

1. Point source emission with stack:

Sl Source of Emission APC measures to be Point of Discharge-Stack Maximum
No. provided height (in metres) discharge In cubic
metre/hr.
1. Explosive Water sprinkling 0
2 VVehicle movement Water sprinkling 0

3. The unit shall spray water at all the sources of emission <o as to suppress the dust
emission.

4. The unit shall dispose the overburden soif then and there without accumulating the
same within the premises. '

5. The unit shall carryout the stone quarrying activity strictly ;dhering to the conditions
stipulated in the stone quarrying lease accorded by the District Collector,
Kancheepuram.

6. The unit shall ensure that the operation of the gquarry shall not give rise to any
complaint from the nearby public.

7. The unit shall adhere to the ANL standards prescribed by the Board.

8. The unit shall continue to develop adequate green beit of evergreen high foliage type

like Meem, Tamarind, Guhrichar, etc slung che bouncary cf unit’s premises.
i A I
2~ =]
onmental

District Envi Engineer
Tamil Nadu Pollution Control Board
6’5”"} Sriperumbudur
To R
A
The Proprietor
rM/s. S.MURALI - QUARRY
Mo.20/8, Alarnelupuram, Mudichur Road,
Tambaram West,
Chennal - 600 045.

Copy to

1. The Commissloner, Maduranthagam Panchayal Union, Maduranthagam Taluk,
Kancheepuram Dilstrict
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DEED OF AGREEMENT

MADURANTAKAM at on this 7" JUL 2013 between

AN, NO.20/8, ALAMELUPURAM, MUDICHUR ROAD,
part of the First Party and

SURIAMPALAYAM PO,

This agreement entered into

S.MURALI S/O SUBRAMANI
TAMBARAM WEST, CHENNAI-45. Here in after referred to as

MIS.  LAKSHMI EXPLOSSIVES  24A, PANNAKKADU,
TIRUCHENGODE TK. NAMAKKAL DT. Herein after referred to as part of the Second Party.

ONE QUARRY work in the area

is Operating in ROUGH ST
IN AVE_RIMEDU VILLAGE,

’:The party of the First Part

of over an extent in S.No.7/1A1 (Hec. 1.50.0)

MADUERANTQKAM TALUK, KANCHIPURAM DISTRICT.
!
n \ For LAKSHMI EXPLOSIVES,
e AN N 1 s
. = . B
' * Proprietor.
Ej
1
et N
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Whoronn (1 pritof the Fhn Parly wonts blasting 1o be done al ROUGH STONE
QUARRY work In oxeavilo tho onith work I e blasting work 1s so Intensive and large the

batt ol tho Flrat panty hae docllad 1o ontint th work Involved (0 bo the parly of the second
party on conlract bhasly u follow,

Tho part of tho it Parly will allot tho hinating oporatlons In the above sald areas to
the pait of tho vocon Pty who fa rosponalblo for bingling rocks and also making his own
8 lor tho uxplosivos aid oxploding vaulpments required for the work. The entire
blasting In the abovo qual ry and tho possoasmont of 1ho blasting equipment will be handled
by the parl of he socond parly having valld oxplosivos license No. TN 22/41 (10148)/E

issued by the chlel controllor of| oxplosivos, South Clrele, Chonnal and he hereby undertake
the responsibllity for the work onfiistud,

arrangemaont

Payment will be macle porlodically by tho party off the First part for the quantity used,
explosives consumed and hours and lmo of (ho oxploding equipments pul into use.
Caleulation will be made and selllomont will bo arrived al cvery month, The rates for the
times of work will as mutually ngrood oy mutually agreed as marginal cost which includes

cosl of explosives, (ransportation cosl and other charges for blasling work. This agreement
is made for all blasling done In the sald area

This agreement is valid from (he data of execuling ill validity of quarrying, leases
granted by the Slale Government of the party of the Firsl Part of terminable earlier my

mutual consenl wilh monlh's nolice,
Place : MADURANTAKAM.

Date: 07.07.2013.

. i,;: - A For LAKSHMI EXPLO IVES,
Witnesses Bt S5 k. & :
!I(‘ Q l:cwvv""f Proprietor.
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ITLIELL)
GOVERNMINT OF INDIA
' MINISTRY OF COMMERCE W INDUSTIY
PITROLEUM AND EXPLOSIVES SATRTY ORE JANISATTON{I'ES0)
(ormerly Deprrtmont of lsplosivis)
Nov 1400, kit Lasmitpaadd Road,
Marsholly Rowd, fgmore, Chonnal annam
Tl 2ENHEVET Py REAYRERL
. _ 1l _Ilmlnulwlu||1|mju:q|hm{w1'i.|gnv,lu
No JSCIUNAL 0 146) '
/ Paatad | 2H0172014

LAKSHME EXPLOSIVES,
204 PANNAKKADU SURDYA PALAYAM PIRVCTIENGODR TR, DINT NANARKAL
Divie, NAMAKKAL, State. Tamtl Nad, Dol 12211

i l"um'nluu (e Une of Explostves from mapuadne ol Hupvey No, 2V, Villinge/ Towiie )
Subject KUMAAMANGALAN, DIstt, NARMAKKAL, Sinte Lol N Lleenee Mo VARCTUNAELAL (DA G) granted In

P L8 af xploglves lalen, 008 - Womewad regrding

Sufs),
Juot Heonuo duly penewodl upto 32019 il Isstied In Porm LE-3 nf!!xplmivcu

Reference to your lotior No.j x ditoil: SHOL014, the i
fules, 2008 Is forwarded herowlth

For further cenesal of leenee, plonse submit (o fottowings docamants s (o onoh this alfiee on or buluge J/3201Y.

«  Application in Porm /L1 duly flled e and slpgned.

+ Liconce feos for one to five years n the Tt of domand denlt denwi o niy
Explosives, Chiennal puyable ut Chenmil,

o Origlnal Heenee with approved plin

o 0 this connectlon, plense alio feler

Mutlonalbeed Tk dn Tavods of Jt, Chief Controller of

o [l 112 of Pxplodhven Rules, 2008,

. Indent for purchise of oxplosives ahll b placed o 1WE=EL witl tho supplice and copy of thu wnme shall b sent to (his olfice (Mot

applicable for fircorks store lotse)

o Plense submit quarerly retuns of exploaivens fn 1t

quarter (Not applicable for (ireorks store house) ;
Dol vtk shot frer's peenit geonted under ahove rules, However,

o All blasting operations shalt be carrled out by ngompetent peeion
blasting operntions in minci combng under the vl of the Mines Act 19452, (o blwiter shall lve qualitieatlons prescribed i the

regulations framed under the il Act

1127 i the end ol every quarter io i Lo roneh thils oftico by 10 ol the succeeding

A amount of 1. 290/ bulanee s e your orodit, which mny be utlhzed for (hiture teananotion by quoting this rofgrence.

Enclosures :
e Y“"fia‘“'"')’"""
A
(b, 1% 15 ttana)—
Conteoller of Explosives

for Jolnt Clilel Controller of Explosives
South Clrele, Chennnl

Copy Forwarded to: ,

I, Distrlet Maglatente, NAMA AL (Tl Nl Tor Informintlon,
For Jolut Chlefl Contraller ul Lxplosives
South Cirele, Chiennal

(ot marw bt ion pjgnreling atuine, foan nd oibinr detalle, plowen 1 il alhe fiip e oo )



Pupo 1ol

) LICENCE FORM LE-)
(See urtiole 3(n) to (d) of Part Lof Schedule [V of [xplosives Rules, 2008)

Licence No, : E/SC/TN/22MH (K
Annual Fee Rs 6000/- (10146}

1. Liceneeis | ' :
is hereby pranted to : zqk\lijxsiamlx%osms (Oceupler : I,Balnsundnram)
Toww/Village - PANNAKKADU SURIVA PA U SURIYA PALAYAM TIRUCHENGODE,TIK. DIS s iyt = AnLy
i- E{ums I District-NAMAKKAL, State-Tamil Nadu, Pincode - 637211
. Licence is valid onl i :
“ SIun"}' E:plosh:::‘y for the (ollowing purpose : possess for use of Detonnting Fuse,
(a) Licence is valid for the following: kinds and quantity of explosives:

Detonators, Safety Fuse, Nitrate mixture -

Sr. No. Name and Description . Cluss & Division Sub-division Quantity
- - RN L 1f

1. [Nitrate mixture - Slurry Explosives” el 6,240 ( gl-w} . Illﬂ;s;né e

2. |Safety Fuse T T aanes S G 0 10000 Mr;\s

i. Detonating Fuse S and g ] LGN 0 I 20000 Mtrs

. |Detonators & e N TR
3 PRl ) o 6.3 S Q
(b) Quantity of : ,“;%9 : A.a;\"‘\ g e R HIE

uantity of explosives to b purchased it cﬂen&%{&wh |icnblc foF liccncc,iﬁliler article 3(b) and ()] : 20 times as above

. : 0

S The licensed premises shall cgiﬁfcrm to the followi :ﬂﬁ&;ﬁ({

Drawling No : B’SC.‘TN:‘I!J-H[?;]DNG_) dated : glf;ﬁ: ’ﬁ\'\?}l TR .
4

6. The licensed premises are situated ot following addriss:
14 ol BIRE s
Survey No(s). 23212E , TownfV illage KUMA AMANG \fﬁ
Police Station : SANKARI RS “" % o 0 Disfs State : Tamil Nadu
PinCode : ' < DAt '&%: S Fax:
TR, . H Y

RS ROOM
N -« s
;ﬁn time and the Explosives Rules, 2008

7. The licensed premises consist of ; NAG AZINE,ED%’Q‘ )'.'EiJE
P SRR

% AR Y
8. The licence is granted subje: 5.
framed there under and the €
(1) Drawings (showing site,
(2) Conditions and Additional Con
(3) Distance Form DE-2

9, This licence shall remain valid {ill 31st day of Mnreli
fhe Act or Rules framed there under or l.hc conditions of this licence
found conforming o the

This licence is liable to be suspenf[cd or revoked for any violation 0
or if the licensed premises ore not

as set forth under Set VIIL, wherever applicable, referred to in Part 4 of Schedule V
description shown in the plans and Annexure attached hereto.

, . Sd/-
The Date: 31/01/2000 Jont Chilef Controller of Ex ploslyes
’ South Clrele, Chennal

Amendments :
. Amendment of Quantity orEprnsg'v:sNonl.lﬂy purchase Limit dated 123/08/2011
. Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 21/0172014
Endarsement for renewal of licence: ’
_ = . —— e —
Dute of Renewl Date of Expiry Signature of licensing nuthority
" 31/03/2019 Vl(Chief Controller of Explosives, South Ciltle.(‘fl?g-n'fm__

230112014

I

fves shall constifute serlous criminal o Tence under the law.

statutory Warnlng : Misbandling and misuse of explos




(Set VIIT)

The following : . _
¢ following wre the conditons of licence number E/SC/TN/22/41(E10146) ta possess far sale or use, explosives of Class 1,2,3, 4,5, 6

and

et [ g —

e d

18
1%,
20
21
2
1.
24

6

27

28

il e - .
na ml;_mu: 10 Form LESI (articles 3(b) 1 (¢) ) granted by Chief controller of Explosives or Controller of Explosives.

The quannny of explacinves
The tugas u_‘ u;‘j‘lf‘i““: 07 the peemises at any oa¢ time shall not exceed the licesable capacity.
The mvgitine shall t‘\ “kﬂ"’@ Uf“-\r-t\m_u shall mainzain safery distance spocified in Schedule 111 and annexure to the licence, .
with the keepung ol‘st.\-:s:q;]‘::!' for heeping all explosives specified in this licence and of receptacles for, or tools or implements for work connected
The Ly a=ithiy \f‘ R e ““‘. .
Two or “\::‘dg‘n%:::imf weighting and packing of explosives shall not be camried on in the magazine.
a0 teteovening pargtion of !:E.I;W\E which may be permitted to be kept in the magarine shall be kept only if they are separated from e2ch other by
t}:’“‘;‘{‘-“"‘-‘-“”‘s WDk O b Pms\:d:ittw ir character, or by such intervening space, as will effectually prevent explosion or fire in the one
£ vinms s O oot % . P :
- Ci:;;;\\s:ﬁ of Class 2 (nitrate-musture), Class 3 (nitro-compound), safety fuses belonging to Class 6 Division land detonatiog fises
D e en 2 as §o not ountain any exposed iron or stecl, may be kept with each other without any intervening partition or space ;
<5 o0 belaaaing w Class  Division 3 shall be kept separately, -
}Em‘-““\z\l:“\-r\‘{f\‘n‘?@'f\\' to Class 1 shall be kept separately, ‘
prosives of Class 2 (aito compound) shall not be kept i i irati ' i 4
'\C{:t the speaal sacaon ut‘lm:n.:ins authonity AR e l.}fe_qumuu of one year from the date of their manulacture except
Plosves of Class 3 (mmo sompound) shall oot be kept in the magazi irati i
“_:“\‘\i:* spewial sancaen of the Coneroller of E\}zmr;m guaine il he cxpiraton of oneyearfom th dae o heie mauacurs cxcep
) When such sancnon has been giten, a wnitten certificate thowing the period i :
Vi v : ; E covered by the sanction shall be obtained from the Controller of
_E.\ﬂ?.;‘:‘“ sl m‘fnr_\s;wum and shall be kepe by mclim::mdpxidmtdpz; demand ¥ " i .
\‘t;\ \*ml'.‘n ‘i" #-\gu\snt owing fo its being no I:mgu of stnderd purity or owing to signi of liquefaction or of exuded nitro-glycerin or liquid nitro-
:5- = o fiquad rumeeempcund is no loager it for storage in the magazine or store house the licenses shall comply, at his own expense, with such
Thmfa..- 10 its dispasal as the Chiaf Controller or Canmoller of Explosives may issue
s h’“"{' of the magazire and the benches, shehves and fitngs therein shall be so constructed or so lined or covered s to prevent the expasure of
any uu; or nccchmuc: With the explosives. Such intenar, benches, shelves and fimngs shall so far as is reasonably practicable, be kept free from
nt 2and shall ethenwise be clean; and in the case of any explosives lizble to be dangerously affectzd by water, due precautions shall be wken 10
evchude water there from;
Provided that 50 much of this condition as relares o precautions against the expasure of any i i i ilding i
) : uon as relal g y iron or stz shall not be obli in a building in
whith o explasive other than explosive of the 15t Division 6th (Ammunitian) C‘Itris kept e ;
If e lighang conductor is restad by the Conrroller of Explosives, the licensee shall pay the fees prescribed for test In the even of the Lest proving
U-'—S-‘-E‘.Sl‘f&?.n the same fees shall be payable by the Ii for each sub 1 test undl the lighting conductor is passed by the testing officer as
satsfycton:
Providad that the Fees payable for 3 single tast shall be changed for gll tests msde on a conductor during any one day :

Provided further that where two or mere lighting conductars ars stmched 1o one &nd the same magazine, the fee for the testing of all such conductors
shall net excend the (e presenbed in this condinon for restng s single lighting conductor.

Du= provizions shall be made, by the use of suitzhle working clothes withoul pockets, suitable shoes and by searching or otherwisc or by such means,
for preventing che inmroduction into danger area of the factory premises of fie, Lucifer matches or amy substance or article likely to cause explosian or
fire, but this conditien shall not prevent the introdustion of an wroficial light of such construction, position or charecter &5 not 1o cause any danger of

fire or explosion: s e

Providad tha so much of tis condition 25 spplias fo the exclusion of iron or steel, shall not be obligatory in & building in which no explasive other
than &n explosive of the 15t Division of the 6th (Ammunition) Class is kept

The licsnses shall keep records and eccounts of all explosives in Forms RE-3 and REf or RE-5, ss the case may be, and exhibit the stock books and
records t any of the officers authorised under the Explosives Rules, 2008 whenever such officer may call upon him to do so. The stock books in the
prescribad proformas shall be page numbered.

No changes or slterstions shall be carried out m the premises without prior epprove! of the licensing suthority and the licensee shall comply with any
condition that may be specified by the licensing suthority in this behalf. # )
Magarine shall at all nmes be kept in swie of good repair (or maintined in good condition). The licensee shall report to licensing authonity
forthwith, if the magazine becomss unfit for storage of any explosives for any reason whatsoever. BT

The lizenses of the magazine shall submit quanerly reoum as per sub-rules (3) and (4) of rule 24 of these rules.

Any epcrpachment of the safety dismnce shall be immadiately communicated to the licensing authority for necessary edvice and action.

The lizensing autconiny shall be immediately informed for advice if any explosive is found deteriorated or unserviceable. iy

The explosive packzges shall be stocked [n such s way soes allow movement of at least one person to check the condition of all packges stored

snd to read the manufzcoure particulars of each package. ) i

The resistance of the lighming conductor to earth shall be as low as possible and in no case be mare than 10 chms.

The resistance of the lightning conductor (o earth shall be as low s possible and in no case be mor than 10 chms. )

A disance of 15 meters swrounding the magzzine or store house shall be kept clear of dried grass or bu.shorl i_lu.mm.ab]c matenials.

Every packape of explosive at the time of bringing inside the magazine shall bee.umnuli for its sound condition.

Not more than 4 persons shall be ellowed inside the magazine or store house at any one time.

Empry packages of the explosives shall be removed st the carliest and h:!a:j:\'ou:. i — .

The licensee and the employee shall be conversant with procedure to cen during the emergency wi premises. -

F‘;Im 10 the ljc:ns::Jd erm’scs shall be given at all reasonable times (o any inspecting of sampling officer and every facility shall be afforded to

the offices for escermining that the provisions of the Act and these riles and the safety mnd:t_wns are duly observed. . .

I the licensing authonity or 3 Contraller of Explosives informs in writing, the holder of the I.uxn.ue to execute any repairs or to meke eny sdditions or

gtzrations 1o the licensed premises or machinery, toals or apparafus of carmy out rtcommcnd.n_unn.s. which are in the opinion of such suthority may

pose unaccepable nsk and so accessary for the safery of either on-site or off-site of the premises af persons, the holder of the license shall exceute

endations snd report compliance within the period specified by such |uLEnm}:._ - . )

#:ﬁr:;nc shall purchase suthonscd explosives/ fireworks or safety fuse as ] in the list d explosives from a licensed factory or
for possession and sale from the magazine. .

T“;:T];ns:ts.uufind sale of fire-crackers gencraling Foue‘::vcl gtlct?dl:us;n ul be probibied

< distance from the paint ef bursng il
3) 125 diA) ) bt il the serics (jui.n:dp‘:'lmraclsm). the ahove mentioned limit be reduced by § logl® (N) dB, where N =

b) For individual firg-cracker constituting
sives shall be immediately reported to the nearest palice sttion and the licensing

kers joined together
Aibes T el anogn and losses, shortage or thefi of explo

Accidents by fire or expl 1d los: ]
. authonity and local office of the licensing suthority. ? ’
’ \K&:b—

For Joint Chief Controller of Explasives
South Circle, Chennas
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&lw. S. refl, 5/6L. slmosmfluer, AFF1, Sy Gasng
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Quumsmsani, Qestmer — 63 ereruauflar efleoremiub
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Binans 5.6.505/ §W,2/2019, mrsr.25.10.2019
wEEssn  aumams  CemLr fdui  gpiiéms e
1.5.3317/2019/ gy, mmar. 27.02.2020.

Qermsiu () usulue wimnib shesamn 2 5600 BUEESHT
(Qum) yauisaflar G Lumison gyfiéams, mrer06.03.2020.
sisrenezr ssia.Ms.N0.79, Qemfls (mb.ern.él.l) g, HrsT.
06.04.2015.

Qehehul () wral'L g dwi gflafiléms (Precise Area
Communication letter) .5.676001.505/614,2/2019.
Eer.18.03.2020.

2 56l Qe unlllud LHmb sIsS8mN &TERdLTLD
agouafliéasiu’ L smssdllLn &ys rr.505/5,2/2019,
mmer.15.05.2020.

2 mifleei Qawsor, wifleo  gmailursr GHMIEEDH SM166
wEI 6 symemmun Csstemer gnuiseflar UUSH &G
erecar.  SEIAA-TN/F.No.7553/1(a)/EC.N0.4405/2020,
Dated:21.10.2020

yyamengea sreder.Ms.No.169, Qgmflsh (sio.er1.6l.1) gsmm, msT.
04.08.2020.

Bl @, Leufiuh wimd ariesgmn, Sy, Oleemsnsr —
32 Syeuisstlso slpg  m.o.7600r. 187 0/61iDeTID1/2020,
rrer.10.08.2020.
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% Proceedings of the Assistant Director, Dept. of Geology and Mining,
Chengalpattu District,
Present: Thiru. K. Vijayaragavan, M.Sc.,

Roc. No.505/Q2/2019 Dated. .07.2021

Sub: Mines and Minerals - Minor Mineral - Rough
Stone quarry - Over an extent of 2.34.50
hectares of patta land in S.F.Nos. 3/1, 3/2,
3/3,3/4, 4/1A,4/1B, 4/1C, 4/1D, 4/1E, 4/2A1,
4/2A2, 4/2A3, 4/2A4, 4/2A5, 4/2A6 4/2Cl,
4/2C2, 4/2C3 of Avurimedu Village -
Madhuranthagam Taluk - Chengalpattu District
- Quarry Lease granted for a period of Ten years
in favour of Thiru. S. Murali S/o. M.
Subramanian - Lease deed executed on
24.10.2020 - Lessee Thiru. S. Murali S/o. M.
Subramanian expired on 28.05.2021 - Request
to change the lease to one among the legal heirs -
Representation of Tmt. M. Jayalakshmi W/o.
S. Murali for change of lease in his favour -
Orders issued.

Ref: 1. Proceedings of the Assistant Director (i/c),
Geology and Mining, Chengalpattu in Rc.No.
505/Q2/2019, dated.24.10.2020.

2. Lease agreement executed between the lessee
and the Assistant Director (i/c), Geology and
Mining, Chengalpattu on 24.10.2020.

3. Tmt. M. Jayalakshmi W/o. S. Murali, AFF1,
Alayam Thilagavathy Enclave, Kurinji Nagar,
1st Main Road, Old Perungalathur, Chennai -
63 representation dated.24.06.2021.

*hkkkkkx

Order:

One Thiru. S. Murali S/o. M. Subramanian was granted a quarry
lease for quarrying Rough stone over an extent of 2.34.50 hectares of
Patta land in S.F.Nos. 3/1, 3/2, 3/3,3/4, 4/1A, 4/1B, 4/1C, 4/1D,
4/1E, 4/2A1, 4/2A2, 4/2A3, 4/2A4, 4/2A5, 4/2A6 4/2C1, 4/2C2,
4/2C3 of Avurimedu Village, Madhuranthagam  Taluk, Chengalpattu

District for a period of Ten Years vide proceedings of the Assistant



Director (i/c), Geology and Mining, Chengalpattu in Re.No.505/Q2/2019,

dated.24.10.2020.

2) Thiru. S. Murali had executed a lease agreement between the
Assistant Director (i/c), Geology and Mining, Chengalpattu on 24. 10.2020
in Appendix - IV of the Tamil Nadu Minor Mineral Concession Rules 1959.
Therefore the period of lease is from 24.10.2020 to 23.10.2030. The lease
was registered as document No.3271 of 2020 at Sub -

agreement

Registrar Office, Madhuranthagam on 27.10.2020.

3) In the reference 3t cited Tmt. M. Jayalakshmi W/o. S. Murali
has made a representation to the Assistant Director of Geology and
Mining, Chengalpattu District wherein he has informed that, a Rough
stone quarry lease was granted to Thiru. S. Murali S/o. M. Subramanian
in S.F.Nos. 3/1, 3/2, 3/3,3/4, 4/1A, 4/1B, 4)’10, 4/1D, 4/1E, 4/2A1,
4/2A2, 4/2A3, 4/2A4, 4/2A5, 4/2A6 4/2C1, 4/2C2, 4/2C3 Over an
Extent 2.34.50 Hect. of patta lands in Avurimedu Village,
Madhuranthagam Taluk, Chengalpatu District. Further he has informed
that his Husband Thiru. S.Murali has expired on 28.05.2021. Finally
Tmt. M. Jayalakshmi W/o. S. Murali has requested to made over the
Rough stone quarry lease to his name, sincc his husband the lessee

Thiru. S.Murali was expired on 28.05.2021.

4) Tmt. M. Jayalakshmi W/o. S. Murali has enclosed the Death
Certificate issued by the Greater Chennai Corporation in Registration

No.D-2021:33-16494-000483, dated 04.06.2021. Further Tmt. M
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Jayalakshmi W /o. S. Murali has also enclosed the Legal Heir Certificate
issued by the Thasildar, Tambaram vide Certificate No.TN-
7202106102053, dated 17.06.2021. As per the Legal Heir certificate, the

followings are the Legal Heirs of the deceased ex-lease Thiru. S. Murali.

Sl.No | Name of the Legal Age Relationship
heir
1. |Jayalakshmi Murali 46 Wife
2. |Prasanna Shri M 15 Daughter (Minor)

5) The legal heirs are entitled to enjoy the Rough stone quarry lease
hold by the deceased lessee as per the lease agreement. In this case out
of the two legal heirs, One Prasanna Shri D/o. Murali is minor, hence
the another legal heris . Tmt.Jayalakshmi W/o. (late) Murali of the

deceased lessee is eligible is for the transfer of Rough stone and Gravel

quarry lease.

6) Hence, as requested by Tmt. M. Jayalakshmi W/o. S. Murali, son
of the deceased ex-lessee Thiru.S.Murali, the Rough stone quarry lease in
S.F.Nos. 3/1, 3/2, 3/3,3/4, 4/1A, 4/1B, 4/1C, 4/1D, 4/1E, 4/2Al,
4/2A2, 4/2A3, 4/2A4, 4/2A5, 4/2A6 4/2C1, 4/2C2, 4/2C3 Over an
Extent 2.34.50 Hect. of patta lands in Avurimedu Village,
Madhuranthagam Taluk, Chengalpatu District granted in the name of
the deceased ex-lessee Thiru.S.Murali is hereby ordered to transfer in the
name of Tmt. M. Jayalakshmi W/o. S. Murali subject to the following

conditions.

D,



ASHEESENS

1) The legal heir Tmt. M. Jayalakshmi W/o. (Late) S. 'Mm:;li
should execute a supplementary lease deed along with the
Assistant Director, Department of Geology and Mining,
Chengalpattu in non - judicial stamp paper to the value of
Rs.100/- with regard to the transfer of rough stone quarry
lease in his favour with in a period of one month from the
date of receipt of the order”.

2) The conditions in the lease agreement dated 27.10.2020
which was registered as document No0.3271/2020 at Sub -
Registrar office, Machuranthagam should be followed
scrupulously.

3) The conditions given ir the Environmental Clearance granted
in SEIAA-TN-F.No.7553 / 1(a) / EC.NO.4405 /2020,
dated.21.10.2020 shall be followed without fail.

I

WA
- 3 J X ¥ 511) Assistan irlctor,
QQCQZ \/60{ The dcuml-c“i" \ Dept. of Geology and Mining,

j :U-i %LQP?yETN&"H unade Chengalpattu.

AN
To, AN
Tmt. M. Jayalakshmi Q .
W/o. (Late) S. Murali, “\Q;\v\
AFF1, Alayam Thilagavathy Enclave, 5

Kurinji Nagar, 1st Main Road,
Old Perungalathur,
Chennai - 63.

Copy to:

1) Revenue Divisional Officer, Madhuranthgam.
2) Tahsildar, Madhuranthagam
3) Village Administrative Officer, Avurimedu.

f.f,az SiILIULIL L

|
ail
i 128 5T 8081

)
bt B
By oo

e
< e



Q-\_’B @

reeee i A

THIRU. K.V.GIRIDHAR, L.F.S,, STATE LEVEL ENVIRONMENT IMI:ACT
MEMBER SECRETARY ASSESSMENT AUTHORITY —TAMIL I\A'D[_J
3rd Floor, Panagal Maaligai,
No.1 Jeenis Road, Saidapet,
Chennai-15.
Phone No.044-24359973
Fax No. 044-24359975
ENVIRONMENTAL CLEARANCE
Lr. No.SEIAA-—TNfF.No.?S_SSJl(QREC.NO: 4405/2020 dated;21.10.202{l
To ; ﬁ . § 2
Thiru.S.Murali :

AFF1, Alayams Thilagavathy Enclave =~

T Kurinji Nagar 1st Main Road :
%p Old Perungalathur : ._ _ " :
/ o? Chennai — 600063

WO Sir/Madam,

Sub: SEIAA-TN — Propos‘éd for_the I{-élﬁ_gh-:éionc and Gravel quarry lease over an extent
of 23450 ha at S.F-No.3/1,:3/2,.3/3;:3/4, 4/1A, 4/1B, 4/1C, 4/1D, 4/1E, 412A1,
42A3, 4/2A4, 4/2A5, 4:’2{;_{»51 14{’2C1, 4/2C2 and 4/2C3 of Avirimedu Village,
Madhurantakam Taluk, Cherigalpattu District, Tamil Nadu by Thiru.S.Murali — issue
of Envionmietal Clearancas Reshrding:

Ref: 1. Online Proposal No. SIA/TN/MIN/ 154943/2020, Dated: 29.05.2020.

2. Your Application for Environmental Clearance dated: 01.06.2020.
3. Minutes of the 174" SEAC Meeting held on 12.09.2020
4. Minutes of the 403™ SEIAA meeting held on 13.10.2020.

Details of Minor Mineral Activity:-

This has reference to your application second cited. The proposal is for obtaining

Environmental Clearance for mining/quarrying of minor minerals based on the particulars

furnished in your application as shown below.

Op—

MEMBER SECRETARY
SEIAA-TN
Page 1 of 20
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Lr. No.SEIAA-TN/F.No.7553/1(a)/EC.N0:4405/2020 dated: 21.1 0.2020

1 | Name of Project Proponent and address Thiru.S.Murali
AFF1, Alayams Thilagavathy Enclave

Kurinji Nagar 1st Main Road

Old Perungalathur
Chennai — 600063

2 | Location of the Proposed Activity

Survey Number 3/1, 3/2, 3/3, 3/4, 4/1A, 4/1B, 4/1C,
4/1D, 4/1E, 4/2A1, 4/2A3, 4/2A4, 4/2A5,
4/2A6, 4/2C1, 4/2C2 and 4/2C3

Latitude and Longitude (1.2 ~o[-12°27°07.32"N to 12°27°13.49"N

“’ 277 7995328 32"E 10 79°53'34.36E
Village ¥ *-_3;-;,_;; > CrEm—
Taluk ‘,Q‘»; ‘Madhurantakam
District o -'Chér;galpattu

3 | Proposed Activity

oy

% [i['Rough Stone & Gravel

i.  Minor mineral

fi. Mining Lease Arca 234'50Ha

ili.  Approved quantity s 32, 173,04,18 Im’ of Rough Stone
1 | 34,354m’ of Gravel
iv.  Depth of Mining 55m BGL
v.  Type of mining Opencast Semi Mechanized Mining
vi.  Category(B1/B2) B2

vii.  Precise area communication approved | Na.Ka.No. 505/Q2/2019 dated:
by the District collector, Chengalpattu | 18.03.2020
District

viil.  Mining plan approval by Assistant | Rc.No.505/Q3/2020, dated:
Director of Geology and Mining, | 15.05.2020
Chengalpattu District

\ MEMBER SECRETARY
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Lr. No.SEIAA-TN/F.No.7553/1(a)/EC.N0:44035/2020 dated: 21.10.2020

l SEIAA-TN
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ix.

Scheme of Mining period

5 Years

—

4 | Whether Project area attracts any General
conditions specified in the EIA notification,

2006 as amended:-

Not attracted. Affidavit furnished.

5 | Man Power requirement per day:

29 Employees

6 | Utilities

i.  Source of Water: Water Vendors & Existing Borehole
ii. Quantity of Water Requirement in 5.80 KLD
KLD:
a. Domestic & Drinking purpose 1.80 KLD
b. Green Belt & Dust Suppression 4.0 KLD
iii. Power Requirement: (% % woci.
a. Domestic Purpose':! TNEB
b. Industrial purpose 249074 Litres of HSD

7 | Cost
i

Project Cost
EMP Cost

Rs. 77.25 Lakhs
Rs. 5.25 Lakhs

&,

8 | Validity: ;
This Environmental Clearance is granted, for the production OWIl

Stone , 34,354?1 of Gravel for the penod of 5 Years from the date of execution of the™
mining lease. R R

= .'7 4'_ r :

The Proponent has furnished afﬁghvit in Hundred Rupees stamp paper attested by the
Notary stating that

The Proponent, Thiru. S. Murali No.1/65A-70, AFF1, Alayams Thilagavathy Enclave,
Kurinji Nagar, 1st Main Road, Old Perungalathur, Chennai — 600063, solemnly declare and

sincerely affirm that:
I have applied for getting prior Envxronmcntal Clearance to SEIAA, Tamil Nadu for

quarry lease for quarrying of Rough Stoneover an extent of 2.34.50Ha Pattalands in S.F.Nos.

==
b‘ig‘f-’“‘*‘ PTG 4"'"\\

ya h\-/

2\

s/ 2\
|{:‘ 21 0CT 10 }_\j\}/
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Lr. No.SEIAA-TN/F.No.7553/1(a)/EC.No:4405/2020 dated: 21.10.2020 SEIAA-T,('},J";F

311, 312, 3/3, 3/4, 4/1A, 4/1B, 4/1C, 4/1D, 4/1E, 4/2A1, 4/2A2, 4/2A3, 4/2A4, 4/2A5, 4/2A6,
4/2C1, 4/2C2 and 4/2C3 in Avirimedu Village, Madhurantakam Taluk, Chengalpattu District.
1. I swear to state and confirm that within 10km area of the quarry site, I have applied for
Environmental Clearance, none of the following is situated.
a) Protected areas notified under the Wild Life (Protection) Act, 1972.
b) No Critically polluted areas as notified by the Central Pollution Control Board
constituted under Water (Prevention and Control of Pollution) Act, 1974.
c¢) No Eco sensitive areas as notified around 10kms radius.
d) There are no interstate within 10kms radius from thje boundary of the proposed
site.
e) There is no coastal zone found around 10kms radius and this project site doesn’t
attract CRZ notification, 2011.
2. I will complete the following Corporate Environment Responsibility (CER) activities

before commencement of the quarrying activities.

Project Cost CER Cost 2.0% of
CER Activity (Rs. in Lakh) project cost
’ (Rs. in Lakh)
L. Developing the Library facilities/Drinking
water facilities in Avirimedu and nearby 82.50 1.65
village Govt. Higher Secondary school
Total Cost Allocation 82.50 1.65

3. The quarries are located within 500m radius from the periphery of our quarry.

i) Details of existing quarries

S.No. [Name of the | Village & Taluk | S.F No Extent | Leas Remarks

owner period

ii) Details of Abandoned Quarries

S.No. | Name of the Village & Taluk | S.F No Extent | Leas Remarks

owner period

Opy—"

MEMBER SECRETARY
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Lr. No.SEIAA-TN/F.No.7553/ 1(a)/EC.N0:4405/2020 dated: 21.10.2020

l SEIAA-TN

2e2e2 AT —
iii) Details of proposed quarries
SN | Name of the owner | Village & Taluk | S.F No Extent | Lease | Remarks
period B
Thiru.S.Murali Avirimedu 3/1, 3/2, 373, 2.34.50 Under
s/0.Subramanian Madhurantakam | 3/4, 4/1A, 4/1B, Ha processing
AFF1, Alayams 4/1C, 4/1D, (present
Thilagavathy 4/1E, 4/2A1, applicatio
Enclave Kurinji 4/2A2, 4/2A3, n)
Nagar 1st Main 4/2A4, 4/12A5,
Road _ 4/2A6,4/2C1,
Old Perungalathur 4/2C2 and
Chennai - 600063 4/2C3
Total 2.34.50
Ha J
iv). Lease Expired quarries
[SN | Name of the owner Village & Taluk | S.F No | Extent Lease period | Remarks

0.

1 Thiru.S.Murali Avirimedu 7.1A1 1.50.0 | 05.06.2013 to | Lease
No. 20/9, Madhurantakam Ha 04.06.2018 | expired
Alamelupuram,

Mudichur road,
Tambaramn west,
Chennai-45

2 M/s. Stones India, Avirimedu 7.1A1, |2.91.50 | 17.06.2013 to | Lease
No.56, Sadhulla street, | Madhurantakam | 7,44 16.06.2018 expired
T.Nagar, Chennai-17 ,

Total 4.41.50
4. There will not be hindrance or disturbance to the people living no erouted/nearby my
quarry site while transporting the mineral material and due to quarrying activities.
MEMBER SECRETARY
SEIAA-TN
Page 5 of 20 ?/
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Lr. No.SEIAA-TN/F.No.7553/1(a)/EC.No:4405/2020 dated: 21.10.2020 SEIAA-TN;»55”

5. There is no approved habitation within radius of 300m radius from the periphery of our

quarry.
6. 1 swear that greenbelt will be carried out during the course of quarrying operation and

maintained.
7. The required insurance will be taken in the name of the labourers working in my quarry

sitc.
8. The existing road from the main road to quarry is in good condition and the same will be
maintained and utilized for Transportation of Rough Stone.
9. T will not engage any child labour in our quarry site and I aware that engaging child
et :

labour is punishable under the'law! 2. 7" « ¢ ;
- R [ LR 7 e

T, P

lfbe provided to all the labourers working in

10. All types of safctyf'protcctivc; é!qu’;ﬁ?ggn

b A
EavEdgE
e d

our quarry. il
11. No permanent structures, temp}lp’g'.%tré}-,- ﬁf{_l(jggtcd within 500m radius from the periphery

.

e ‘-‘. A ..I 3 Er b
of my quarry. PR N R OO T
[ ensure to do all the social and environment commitment as mentioned in the mining

plan to the best of my knowledge. 3,

.k
v =

Details of S00M radius Proposed quarrv:

The Project Proponent has submitted a é@pyﬁf&the letter obtained from the Assistant Director,
Department of Geology &Mining, Chengalpattu District in his letter Rc.No.505/Q3/2020, dated:
15.05.2020 has stated that the details of other quarries (Proposed / Existing / Abandoned
Quarries) within a radius 500m from the boundary of the proposed quarry site as follows:

i) Existing other quarries:

o Name of the | Village S.F No Extent | Leas Remarks
.No.
' owner period
/: { MEMBER SECRETARY
li\mfg‘-\' SEIAA-TN
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Lr. No.SETAA-TN/F.No.7553/1(a)/EC.N0:4405/2020 dated: 21.10.2020 | SEIAA-TN
ii) Proposed Area:
: S.N | Name of the owner | Village & Taluk | S.F No Extent | Lease | Remarks
period
Thiru.S.Murali Avirimedu 31, 3/2, 313, 2.34.50 Under
s/0.Subramanian Madhurantakam | 3/4, 4/1A, 4/1B, | Ha processing
AFF1, Alayams 4/1C, 4/1D, (present
Thilagavathy 4/1E, 4/2A1, applicatio
Enclave Kurinji 4/2A2,4/2A3, n)
Nagar 1st Main 4/2A4,4/2A5,
Road 4/2A6, 4/2C1,
Old Perungalathur 4/2C2 and
Chennai - 600063 4/2C3
Total 2.34.50
Ha

Lease Expired and Abandoned Area

S.N | Name of the owner Village S.FNo | Extent | Leaseperiod | Remarks

0.

1 Thiru.S.Murali Avirimedu 7.1A1 1.50.0 | 05.06.2013 to | Lease
No. 20’9, Madhurantakam Ha 04.06.2018 expired
Alamelupuram,

Mudichur road,
Tambaramn west,
Chennai-45

2 M/s. Stones India, Avirimedu 7.1A1, [291.50 | 17.06.2013 to | Lease
No.56, Sadhulla street, | Madhurantakam | 5/4 5 16.06.2018 | expired
T.Nagar, Chennai-17

Total 4.41.50
Grand total 6.76.00

Appraisal by SEAC:-

The proposal was placed in the 174"SEAC Meeting held on 12.09.2020. Based on the
presentation made by the proponent and the documents furnished, the committee decided to

recommend the proposal for grant of Environmental Clearance to SEIAA subject to the

following conditions in addition to normal conditions;

MEMBER SECRETARY
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Lr. No.SEIAA-TN/F.No.7553/1(a)/EC.N0:4405/2020 dated: 21.10.2020

1. Groundwater level and quality should be monitored once in six months in few wells

around the quarry and the record should be maintained and annual report should be

submitted to the TNPCB
After mining is completed, proper leveling should be donce by the Project proponent

1o

& Environmental Management Plan fumnished by the Proponent should be strictly
followed.

3. The project proponent should ercct fencing all around the boundary of the proposed
area with pates for entry/exit as per the conditions and shall furnish the
photographs/map showing the same before obtaining the CTO from TNPCB.

4. Proper barrier to reduce noise level, dust pollution and to hold down any possible fly
material (debris) should be established by providing green belt and/or metal sheets
along the boundary of the quarrying site and suitable working methodology to be
adopted by considering the wind direction.

5. The Project proponent shall, after ceasing mining operations, undertake re-grassing
the mining area and any other area which may have been disturbed due to their
mining activities and restore the land to a condition which is fit for growth of fodder,
flora, fauna ete.

6. The operation of the quarry should not affect the agriculture activities & water bodies
near the project site.

7. Transportation of the quarried materials shall not cause any hindrance to the Village
people/Existing Village road.

8. The Project Proponent shall comply with the mining and other relevant rules and
regulations where ever applicable.

9. The project proponent shall develop adequate green belt with native species on the
periphery of the mine lease area before commencement of the mining activity, in
consultation with DFO of the concemn district/agriculture university.

10. The quarrying activity shall be stopped if the entire quantity indicated in the Mining
plan is quarried even before the expiry of the quarry lease period and the same shall

be monitored by the District Authorities.

MEMBER SECRETARY
SEIAA-TN
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.:u_z;u'!&
11

12.

13.

14.

15.

16.

Page 9 of 20

_The recommendation for the issuc of Environmental Clearance 1S subject to the

outcome of the Hon'ble NGT, Principal Bench, New Delhi in O.A No.186 of 2016
(M.A.N0.350/2016) and  OA.  No.200/2016 and  0.A.No0.580/2016
(M.A.No.1182/2016) and  0.A.N0.102/2017 and 0.A.No.404/2016 (M.A.No.
75872016, M.A.N0.920/2016, M.A.No.1122/2016, M.A.N0.12/2017 & M.A. No.
§43/2017) and 0.A.No0.405/2016 and O.A.No.520 of 2016 (M.A.No. 981 12016,
M.A.N0.982/2016 & M.A.No.384/2017).

Prior clearance from Forestry & Wild Lifc including clearance from committee of the
National Board for Wild life as applicable shall be obtained before starting the
quarrying opcration, if the project site attracts the NBWL clearance.

To ensure safety measures along the boundary of the quarry site, security guards are
to be posted during the entire period of mining operation.

The mine closure plan submitted by the project proponent shall be strictly followed
after the lapse of the mine.

The amount of Rs.1,65,000/- shall be utilized as CER activities to carry out the work
for providing the smart class facilities, sanitation facilities& drinking water facilities
for Avirimedu Village Government School as reported before obtaining the CTO
from TNPCB.

SEAC noted that the proponent has informed that as per MoEF & CC Notification
S.0 2269(E) dated 01.07.2016 in the Paragraph (b) (i) (6)

“4 cluster shall be formed when the distance befween the peripheries of one lease is
less than 500 meters from the periphery of other lease in a homogenous mineral area
which shall be applicable to the mine lease or quarry licenses granted on and after
9" September 2013”

“The -leases not operative for three years or more and leases which have got
environmental clearance as on 15™ January 2016 shall not be counted for calculating
the area of cluster, but shall be included in the Environment Management Plan and

»

the Regional Environment Management Plan.’

O~
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Lr. No.SEIAA-TN/F.No.7553/1(a)/EC.N0:4405/2020 dated: 21.10.2020 J SEIAA-?.,

Discussion by SEIAA and the Remarks:-
The proposal was placed before the SEIAA in its 403™ Mecting held on 13.10.2020.  After

detailed discussion the Authority noted the followings.

1. As per MoEF&CC Notification dated 01.07.2016, which states the following among other

things.

“A cluster shall be formed when the distance between the peripheries of one lease is less
than 500 meters from the periphery of other lease in a homogeneous mineral area which

shall be applicable to the mine leases or quarry licenses granted on and afier 9th September,

2013."

2. In this case the two expired and abandoned quarries have executed the mining lease in the
month of June 2013 which is before 9™ September 2013 which may not be considered for the
cluster calculation as per the above said notification leaving the two expired and abandoned

quarnies, the area of cluster is less than 5 hectares.

After detailed discussion the Authority decided to grant Environmental Clearance subject to
the conditions as recommended by the SEAC and subject to General ;:onditions ir addition to
normal conditions. _

1. All the condition imposed by the Director of Geology and Mining vide Rc.No.4067/

MM4/2019/ Dated 15.10.2019 should be strictly followed.

2. The EMP Cost shall be deposited in a nationalized bank by opening separate account and
head wise expense statement shall be furnished to TNPCB with a copy to SEIAA
annually.

3. The proponent should strictly comply with, Tamil Nadu Government Order (Ms) No.84
Environment and forests (EC.2) Department dated 25.06.2018 regarding ban on one time
use and throw away plastics irrespective of thickness with effect from 01.01.2019 under
Environment (Protection) Act, 1986.

4. A detailed post-COVID health management plan for workers as per ICMR and MHA
guidelines or the State Govt, guideline may be followed and report shall be furnished.

- ‘;-i_ y .4".:-.‘-\\.\
?&2\“1 /
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Lr. No.SEIAA-TN/F.No.7553/1(a)/EC.N0:4405/2020 dated: 21.10.2020
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5. If there is any change in the production or lease area application for amendment has t

o be

submitted to SEIAA for further approval.

Part-A: Conditions to be Complied before commencing mining operations:-

1.

The project proponent shall advertise in at least two local newspapers widely circulated in

the region, onc of which shall be in the vernacular language informing the public that

I. The project has been accorded Environmental Clearance.

II. Copics of clearance letters are available with the Tamil Nadu Pollution Control

Board.
III. Environmental Clcarance may also be seen on the webs:lc of the SEIAA.

IV. The advertisement should bmmadc w1th1n 7 days from the date of receipt of the

clearance letter and a copy of thc same shaI] be forwarded to the SEIAA.

e

Page 11 of 20

Mining activity should be rewewed by the Dlstrlct Collector after three years and decide

for further extension. . P
NOC from the Standing committee of the NBWL shall be obtamed if protected areas are
sed_pmject 51te

condltlons lald down in the Section V, RuIe 36 of

located within 10 Km from the propo

The project proponent shall co:ﬁpl :
Tamil Nadu Minor Minerals Concesswn Rules 1959

A copy of the Environment Clearance ,Ietter shall be sent by the proponent to the
concerned Panchayat, Town Panchayatd Panchayat union/ Municipal Corporation, Urban
Local Body and the Local NGO, if any, from whom suggestions/ representations, if any,
were received while processing the proposal. The clearance letter shall also be put on the
website of the proponent and also kept at the site, for the general public to see.

Quarry lease area should be demarcated on the ground with wire fencing to show the
boundary of the lease area on all sides with red flags on every pillar shall be erected
before commencement of quarrying.

The proponent shall ensure that First Aid Box is available at site.

The excavation activity shall not alter the natural drainage pattern of the area.

The excavated pit shall be restored by the project proponent for useful purposes.

ME& ER SECRETARY
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Lr. No.SEIAA-TN/F.No.7553/1 (a)fEC.No:4405/2020 dated: 21.10.2020
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10. The proponent shall quarry and remove only in the permitted areas as per the approvec

Mining Plan details.

11. The quarrying operation shall be restricted between 7AM and 5 PM.

12. The proponent shall take necessary measures to ensure that there shall not be any adverse
impacts due to quarrying operation on the nearby human habitations, by way of pollution
to the environment.

13. A minimum distance of 50mts. from any civil structure shall be kept from the periphery
of any excavation area.

14. Depth of quarrying should be as per approved mining plan. |

15. The mined out pits should be backfilled where warranted and area should be suitably
landscaped to prevent cnvironmt;ﬁfei;ll degradatlonThe mine closure plan as furnished in
the proposal shall be strictly folloWE&i%ﬁiﬂi’ Baé‘i&"f}lling and tree plantation.

16. Wet drilling method is to be adopted to’ control dust emissions. Delay detonators and
shock tube initiation system for blasznEshall be:-{l‘sed so as to reduce vibration and dust.

17. Drilling and blasting shall be done only c1thcr by licensed explosive agent or by the
proponent after obtaining required apprqvals from Competent Authorities.

18. Blasting shall be carried out gt;cr ';lnnounCIng lo the public adequate through public
address system to avoid any acmdéﬁh ELARLR

19. A study has to be conducted to asscssthc optlmum blast parameters and blast design to
keep the vibration limits less than prescnbcd levels and only such design and parameters
should be implemented while blastmg 1S donc. Periodical monitoring of the vibration at
specified location to be conducted and records kept for inspection.

20. The Proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoEF& CC, Gol on 16.11.2009.

21. The following measures are to be implemented to reduce Air Pollution during
transportation of mineral

i Roads shall be graded to mitigate the dust emission.
. Water shall be sprinkled at regular interval on the main road and other service
roads to suppress dust

MEMBER SECRETARY
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22. The following measures arc 10 be implemented to reduce Noise Pollution
i. Proper and regular maintenance of vehicles and other cquipment
ii. Limiting time cxposurc of workers to excessive noisc.
iii.  The workers employed shall be provided with protection equipment and carmuffs
clc.
iv. Speed of trucks entering or lcaving the mine is to be limited to moderate speed of

25 kmph to prevent undue noise from empty trucks.

v. All noise generating machinery the compressor, generator to be enclosed in
acoustic enclosure so as to reduce noise in working area.

73. Measures should be taken to comply w1th thc provuswns laid under Noise Pollution
(Regulation and Control) (Amendment) Rules 2010, dt: 11.01.2010 issued by the
MoEF& CC, Gol to control noise to; tﬁe prescnbed levels.

24. Suitable conservation measures to augment groundwater resources in the area shall be

W th"i'Reglonal Director, CGWB. Suitable

.--\Arr»

planned and implemented in consultatlon w1
measures should be taken for rainwater, harvestmg

25. Permission from the competent authorlty should be obtained for drawl of ground water, if
TR R 7

any, required for this project. '(}i"
26. Topsoil, if any, shall be stacked -properly ith-proper slope with adequate measures and
should be used for plantation purpose::z :
27. The following measures are to be adopted t_ 00
i. Retention/ toe walls shall be provldéd at the foot of the dumps.
'ii. Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on
the slopes.
28. Waste oils, used oils generated from the EM machines, mining operations, if any, shall be
disposed as per the Hazardous& other wastes (Management, and Trans Boundary
Movement) Rules, 2016 and its amendments thereof to the recyclers authorized by

TNPCB.

Op—"
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29. Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions
of Environment (Protection) Act, 1986.

30. Rain water harvesting to collect and utilize the entire water falling in land area should be

provided.

31. Rain water getting accumulated in the quarry floor shall not be discharged directly to the

nearby stream or water body. If it is to be let into the nearby water body, it has to be
discharged into a silt trap on the surface within the lease area and only the overflow after
allowing settling of soil be let into the nearby waterways. The silt trap should be of
sufficient dimensions to catch all the sm water bcmg pumped out during one season. The

silt trap should be cleaned of all the dcposxtcd -snlt at the end of the season and kept ready
for taking care of the silt in the next Se,asorlv" : .3';3 ;

32. The lease holder shall undertake adeqﬁuat&safcguard measures during extraction of

material and ensure that due tﬁhls actmty, "the hydro-geological regime of the

surrounding area shall not be affectcd Regular monitoring of ground water level and

quality shall be carried out around the mine lease area during the mining operation. If at

any stage, if it is observed 1hht thg g;r;:;xndwater lable is getting depleted due to the
mining activity; necessary corrcctwc mcasures shall be carried out. District

Collector/mining officer shall ensurethis. +=
33. No tree-felling shall be done in the lcased Tgrca, except only with the permission from
competent Authority. 5 ©

34. To take up environmental monitoring of the proposed quarry site before, during and after

the mining activities including vibration study data, water, air & flora/fauna environment

slurry water generated/disposed and method of disposal, involving a reputed academic
Institution.

35.1t shall be ensured that the total extent of nearby quarries (existing,

abandoned and
proposed)

located within 500 meter radius from the periphery of this quarry is not
exceeding 5 hectares within the mining lease period of this application

MEMBER SECRETARY
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36. It shall be ensured that there is no habitation is located within 300 meter radius from the
periphery of the quarry site and also ensure that no hindrance will be caused to the people
of the habitation located within 300m radius from the periphery of the quarry site.

37. Free Silica test should be conducted and reported to TNPCB, Department of Geology and
Mining and Regional Dircctor, MoEF& CC, GOL

38. Air sampling at interscetion point should be conducted and reported to TNPCB,
Department of Geology and Mining and Regional Director, MoEF& CC, GOL

39. Bunds to be provided at the boundary of the project site.

40. The project proponent shall undertake plantation/afforestation work by planting the
native species on all side of the lease area at the rate of 400/Ha. Suitable tall tree saplings
should be planted on the bunds and othgf s_uiiable. areas in and around the work place.

41. Floor of excavated pit to be lcvelled'anil'-sides to be sloped with gentle slope (Except for
granite quarries) in the mine closure phasE:
42. The Project Proponent shall cnsure a mlnl;l;um of 2.5% of the annual turnover will be

utilized for the CSR Activity

W =
»

43. The Project Proponent shall prov1de solar llghtmg system to the nearby villages.
44. Earthen bunds and barbed wire: fen .ng nd the p its with green belt all along the

boundary shall be developed and maintai
45. Safety equipments to be provided to al] thc cmployees

46. Safety distance of 50m has to be prowded casc of railway, reservoir, canal/odai

Pt

47. The Assistant/Deputy Director, Dcpartment of Geology & mining shall ensure that the

proponent has engaged the blaster with valid Blasting license/certificate obtained from

the competent authority before execution of mining lease.

48. The proponent shall furnish the Baseline data covering the Air, Water, Noise and land
environment quality for the proposed quarry site before execution of mining lease.

49. The proponent shall erect the pillars in accordance with the Rules for depicting GPS

details in the earmarked boundary of the quarry site to monitor electronically before
execution of mining.

MEMBER SECRETARY
} SEIAA-TN




> m . Pz e
Lr. No.SEIAA-TN/F.No.7553/1(a)/EC.No:4405/2020 dated: 21.10.2020 SEIA/—‘-,}&LLU'

50. The proponent has to provide insurance protection to the workers in the case of existing
mining or provide the affidavit in casc of fresh lease before execution of mining lease.

51. The proponent has to display the name board at the quarry site showing the details of
Proponent, lease period, extent, ctc., with respect to the existing activity before execution
of mining.

52. Heavy earth machinery equipments if utilized, after getting approval from the competent
authority.

53. The Proponent shall ensure that the project activity including blasting, mining
transportation etc should in no way Jhave adverse impact to the other forests, such as

reserve forests and social forests, .x_‘lre%fplantatllou,and bio diversity, surrounding water

bodies etc. & by
54. The proponent shall provide Green Belt deveIOpmcnt at the rate of not less than 400

trees/Hectare. The tree saplings shall be not lcss than 3m height.
55. The fugitive emissions should be momtored durmg the mining activity and should be

reported to TNPCB once in a month and the operation of the quarry should no way

impact the agriculture actlvlty‘*&*water bodies near the project site.

56. All the commitment made by}the":j;rojectz propdﬁent in the proposal shall be strictly
followed. o

i s IR e

g‘:mmmg operations, undertake re-grassing the

5%
vé sm

57. The mining lease holders shall, after
mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora, fauna
efc.

58. The Project proponent has to strictly comply the outcome/direction of the Hon’ble NGT,
Principle Bench, New Delhi in the O.A No.186 of 2016 (M.A.No.350/2016), O.A.
No.200/2016, 0.A.No0.580/2016 (M.A.No.1182/2016), 0.A.No0.102/2017, 0.A.No.404/
2016 ( M.A.No. 758/2015, M.A. No. 920 /2016, M.A.No0.1122/2016, M.A.No. 12/2017
& M.A.No.843/2017), 0.A.No.405/2016 and 0.A.No.520 of 2016 (M.A.No0.981/2016,
M.A.No.982/2016 & M.A.No.384/2017).

MEMBER SECRETARY
SEIAA-TN

Page 16 of 20
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Part B:General Conditions:

1.

10.

1.1,

Page 17 of 20

. A berm shall be left from the boundary (

EC is given only on the factual records, documents and the commitment furnished in non
judicial stamp paper by the proponent.
The Proponcnt shall obtain the Consent from the TNPC Board before commencing the

activity.

. No change in mining technology and scope of working should be made without prior

approval of the SEIAA, Tamil Nadu.

No change in the calendar plan including cxcavation, quantum of mineral (minor
mineral) should be made.

Effective safeguard measures, such as 'x;cgll_lﬂr water sprinkling shall be carried out in
critical areas prone to air pollutiél:l hﬁ&LhﬁVih_ﬁ"ﬁigh levels of particulate matter such as
loading and unloading point and all;"'tfﬁﬁs.'fer 'points Extensive water sprinkling shall be
carried out on haul roads. It should be cnsured that the Ambient Air Quality parameters
conform to the norms prescribed by thﬁ gcntral Pollutlon Control Board in this regard.

Effective safeguards shall be adopted against health risks on account of breeding of

vectors in the water bodies created due to excavation of earth.

”;- TR TSR TR . -,...

i g field having a width equal to at least

half the depth of proposed excava

Loading and unloading areas mcluclmg all: -thc transfer points should also have efficient
dust control arrangements. These shog__ld l::he. roperly maintained and operated.

Vehicular emissions shall be kept und&;; contzol and be regularly monitored. The mineral
transportation shall be carried out through the covered trucks only and the vehicles

carrying the mineral shall not be overloaded.

Access and haul roads to the quarrying area should be restored in a mutually agreeable
manner where these are considered unnecessary after extraction has been completed.

All Personnel shall be provided with protective respiratory devices including safety
shoes, masks, gloves etc. Supervisory people should be provided with adequate training

and information on safety and health aspects. Occupational health surveillance program

ol

BER SECRETARY

), SEIAA-TN
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of the workers should be undertaken periodically to observe any contractions due to

exposure to dust and take corrective measurcs, if needed.

12. Periodical medical examination of the workers engaged in the project shall be carried out

and records maintained. For the purpose, schedule of health examination of the workers

should be drawn and followed accordingly. The workers shall be provided with personnel

protective measures such as masks, gloves, boots etc.

13. Workers/labourers shall be provided with facilitics for drinking water and sanitation

facility for Female and Male separatcly.

14. The project proponent shall ensure that child labour is not employed in the project as per

the swom affidavit furnished. i ;i_"".;. a5
The funds earmarked for env1ronmental protectlon measures should be kept in separate

1S.
account and should not be dlverted for other purpose Year wise expenditure should be

reported to the Ministry of Envnronment and Forcsts and its Regional Office located at

Chennai. : ;
16. The Environmental Clearance does not absolve the applicant/proponent of his

obligation/requirement to obtam other statutory and administrative clearances from other

statutory and administrative authorme

17. This Environmental Clearance” docsal imply“that the other statutory / administrative
clearances shall be granted to the prOJect by;\“the concemned authorities. Such authorities

would be considering the project on ment and be taking decisions independently of the

Environmental Clearance ek
18. The SEIAA, Tamil Nadu may alter/modify the above conditions or stipulate any further

conditions in the interest of environment protection.

19. The SEIAA, Tamil Nadu may cancel the Environmental Clearance granted to this project
under the provisions of EIA Notification, 2006, at any stage of the validity of this
Environmental Clearance, if it is found or if it comes to the knowledge of this SEIAA,

. TN that the project proponent has deliberately concealed and/or submitted false or

misleading information or inadequate data for obtaining the Environmental Clearance.

MEMBER SECRETARY
SEIAA-TN

b

Page 18 of 20
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20. Failure to comply with any of the conditions mentioned above may result in withdrawal

of this clearance and attract action under the provisions of the Environment (Protection)

Act, 1986.

21. The above conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
Insurance Act, 1991, along with their amendments, Minor Mineral Conservation &
Development Rules, 2010 framed under MMDR Act 1957 ,National Commission for
protection of Child Right Rules,2006, Wildlife Protection Act, 1972, Forest Conservation
Act, 1980, Biodiversity Conservation Act,. 2016, the Biological Diversity Act, 2002 and
Biological diversity Rules, 2004 aqd Rules made there under and also any other orders
passed by the Hon’ble Supreme Cou_rt:df India/Hon’ble High Court of Madras and any

other Courts of Law relating to the subject matter.

22. Any other conditions stipulated. by other Statutory/Government authorities shall be

complied.

23. Any appeal against this Env:ronmental Clearance shall lie with the Hon’ble National

Green Tribunal, if preferred, w:lthm a penod of 30 days as prescribed under Section 16 of

the National Green Tribunal Act 201 0

24. The Environmental Clearance is 1ssued based on the documents furnished by the project

proponent. In case any documents found to be incorrect/not in order at a later date the

Environmental Clearance issued to the project will be deemed to be revoked/ cancelled.

MEMBER SECRETARY

j]/ SEIAA-TN

Copy to:
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1. The Secretary, Ministry of Mines, Government of India, ShastriBhawan, New Delhi.

7. The Additional Chief Secretary to Government, Environment and Forests Department,

Tamil Nadu.
3. The Additional Chief Secretary to Government, Industries Department, Tamil Nadu.




Lr. No.SEIAA-TN/F.No.7553/1(a)/EC.No0:4405/2020 dated: 21.10.2020 SEIAA-TN

4. The Additional Principal Chicf Conservator of Forests, Regional Office (SZ), 34, HEPC.
gambakkam, Chennai — 34.

Building, 1¥& 2" Floor, Cathedral Garden Road, Nun
PariveshBhawan, CBD-Cum-Office

5. The Chairman, Central Pollution Control Board,
Complex, East Arjun Nagar, New Delhi-110 032,
The Chairman, TNPC Board,76, Mount Salai,Guindy, Chennai-32

The District Collector, VillupuramDistrict

The Commissioner of Geology and Mines,Guindy,Chennai-32
of Environment & Forests, ParyavaranBhawan, New Delhi.

R=J - - BN R~

EI Division, Ministry
10. Spare.
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TAMILNADU POLLUTION CONTROL BOARD
Category of the Industry :
RED -
CONSENT ORDER NO. 2005135412905 DATED: 29/10/2020.
PROCEEDINGS NO.F.3110MMN/RS/DEE/TNPCB/MMN/W/2020 DATED:
29/10/2020 '
5

A

‘z\ SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE — DIRECT -M/s. S MURALI
S.F.No. 3/1,2,3.4, 4/1A,1B,1C,1D,1E, 4/2A1,2A3,2A4,2A5,2A6, 4/2C1,2C2,2C3,, AVIRIMEDL
villageMaduranthagam Taluk and Chengalpattu District - Consent for the operation of the plan’
and discharge of sewage and/or trade effluent under Section 25 of the Water (Prevention anc
Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) - Issued- Reg.

Ref: 1) Unit's Application for CTO through OCMMS vide Appl.No.35412905 dated 29/10/2020.
2) IR.No : F.31 10MMN/RS/AE/MMN/2020 dated 29/10/2020.
3) Minutes of the 182nd DLCCC Meeting held on 29.10.2020 (Item No.182-01).

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 ¢
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Proprietor,
M/s . S MURALI
S.F No.3/1,2.3.4,4/1A,1B,1C,1D,1E, 412A1,2A3,2A4 2A5,2A6, 4/2C1,2C2,2C3,,
AVIRIMEDU Village,
Maduranthagam Taluk,
Chengalpattu District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporat

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annext

This CONSENT is valid for the period ending March 31, 2025_ N

N

Degiraily vagred Dy O Vayudevan

D. Vasudevan Date: 20201036 30,1238 10430
District Environmental Engineer,
Tamil Nadu Pollution Contrel Board,
MARAIMALAL NAGAR

To

The Proprietor,

M/s.S MURALL, .

AFF-1, Alayam Thilagavathi Enclave, Kuringi Nagar [st Main Road, Old Perungalathur, Chennai,

Pin; 600063
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Copy to:
1.The Commissioner, MADURANTAGAM-Municipality, Maduranthagam Taluk, Chengalpattu District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
4. File
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This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the

.
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

notice of the Board and fresh consent has to be obtained.

SL
No.

Description Quantity Unit

Product Details

1. i Quarrying of Rough Stone in an Extent of 304181
2.34.5 Ha lying in Latitude 12°27'07.32"N to :
12°27'13.49"N and Longitude 79°53'28.32"E to
| 79°53'34.36"E at S.F.N0.3/1,2,3,4,etc. ,
Avirimedu Village, Maduranthagam Taluk,
Chengalpattu District

CUM/5 Years

2. | Quarrying of Gravel in an Extent of 2.34.5 Ha 34354
lying in Latitude 12°27'07.32"N to :
12°27'13.49"N and Longitude 79°53'28.32"E to
79°53'34.36"E at S.F.N0.3/1,2,3,4 etc. ,
Avirimedu Village, Maduranthagam Taluk,
Chengalpattu District

CUM/5 Years

This consent to operate is valid for operating the facility with the below m

for the discharge of sewa

brought to the notice of the Board and fresh consent has to be obtained.

entioned permitted outlets

ge/trade effluent. Any change in the outlets and the quantity has to be

Outlet No. |Description of Outlet Maximum daily discharge | Point of disposal
in KLD
Effluent Type : Sewage \
1. Sewage 1.6 On Industrys own land 1.

Effluent Type : Trade Effluent

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down

hereunder.
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SL. ‘Paramelers Unit TOLERANCE LIMITS - OUTLETS -NOS/_J |
B Sewage Trade Effluent _’J
l = = = £ —
1. |pH 5510
i 9
2, |Temperature oC -
Particle size of Suspended |- -
solids
4, |Total Suspended Solids mg/l 30
Total Dissolved solids mg/l -
(inorganic)
6. |Oil & Grease mg/| -
7. |Biochemical Oxygen mg/l 20

Demand (3 days at 270C)

. |Chemical Oxygen Demand |mg/I -
9. |Chloride (as CI) mg/l -
10. |Sulphates (as SO4) mg/l -
11. |Total Residual Chlorine mg/| -
12. |Ammonical Nitrogen (as N) |mg/l -
13. |Total Kjeldahl Nitrogen (as |mg/l -

N)
14. |Frce Ammonia (as NH3) mg/l -
15. |Arsenic (as As) mg/l -
16, |Mercury (as Hg) mg/l -
17. |Lead (as Pb) mg/] -
18. |Cadmium(as Cd) mg/l -
19. |Hexavalent Chromium (as |mg/] -
Cr+6)
20. |Total Chromium (as Cr) mg/I -
21. |Copper (as Cu) mg/| -
22, |Zinc (as Zn) mg/| -
23. |Selenium (as Se) mg/l -
24. |Nickel (as Ni) mg/l -
25. |Boron (as B) mg/| -
26. |Percent Sodium % -
27. |Residual Sodium Carbonate |mg/| -
28. |Cyanide (as CN) mg/|
29. |Fluoride (as F) mg/l 2
30. |Dissolved Phosphates(as P) |mg/I -
31. |Sulphide (as S) mg/l =
32. |Pesticides mg/| )
33. |Phenolic Compounds (as mg/l -
C6HS0OH)
34, (Radioactive materials a) micro -
Alpha emitters curie/ml |
33, Radioac!ive materials b), micro - |
Beta emitters curie/ml |
36. |Fecal Coliform MPN/100ml |- |

4. All units of the sewage and Trade effluent treatment
continuously so as to achieve the standards prescribed in
discharge of effluent as applicable.

POLLUTION PREVENTION PAYS

plants shall be operated efficiently and
SINo.3 above or to achieve the zero liquid
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TAMILNADU POLLUTION CONTROL BOARD

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of

the water supply connection for each of the purposes mentioned below for assessing the quantity of

water used and ensuring that such meters are casily accessible for inspection and maintenance and for
other purposces of the Act. o _ -

a. Industrial Cooling, Spraying in minc pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.
Log book for cach of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluem
discharge and result in violation of the standards mentioned in SI. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concernec
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in thit

Consent Order and from time to time without any negligence. The occupier shall be liable for action a:
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees pe
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreatec
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following condition
as laid under.

1). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated
treated effluent on land or into any water bodies either inside or outside the premises at any point 0
time.

11) The occupier shall operate and maintain the Zero liquid discharge treatment component
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the R(
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall b
disposed off with the reject management system ensuring zero liquid discharge of effluents in th
premises.

i1i) The occupier shall operate and maintain the reject management system effectively and recover th
s?lhfrom the system which shall be reused in the process if reusable or shall be disposed off as ET
sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop i
production and operations forthwith and shall be reported to the Member Secretary/Joint Chie
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer ¢
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatme
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:

I.The unit shall comply with all the conditions prescribed in the Environmental Clearance i
‘ v ¢ ssued
the SEIAA vide Lr.No.S[:_[AATN!I—.Nq.?SSB!I[a)!EC.N0.4405f2020 dated 21/10/2020, st
2.The unit shall comply with the conditions stipulated in the mining lease agreement obtained from t}
qusstlgti?,lz[l))lreclor. Geology and Mining, Chengalpattu vide Procs.Rc.No. 505/Q2/2019 date
3.The unit shall treat and dispose the sewage generated throu i i
i . gh Septic tank and soak pit arranoement
4.The unit shall ensure that no trade effluent is generated at any stage of its manufacturing progccss_

15);1'1!;?{2 ‘1;3;: shall take necessary precautionary measures to prevent any adverse impact on the nearl
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Digitally signed by D

D. Vasudeyan \#uewn

Date. 2020.10.29 2032 57
+0530
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
MARAIMALAI NAGAR
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TAMILNADYU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal U(fi
consent at least 60 days before the date of expiry of this Consent Order along with all the require
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
cfMuent .

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration ot deviation mfule in {\c!tlnl practice from the particulars furnished in ti;.e
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the *Consent to Operate” orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate encrgy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the

trade effluent collection system only and shall not be allowed to find their way in storm drains or oper
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land o
Into any water sources,

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least | m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned Distric
office regularly.

) Monthly water consumption returns of each of the purposes with water meter readings in Form-1 o
or before Sth of every month.
b) Yearly return on Hazardous wastes generated and accumulated for the period 1 Apri

Ye . ¢ period from Ist April to 31:
ffidl:(.h in Form-4 before H‘le end of the subsequent 30th June of every year (if applicable). :
¢) Yearly Environmental Statement for the period from Ist April to 31st March in Form -V before tt
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the isions of Public Liabili S

plicable, thi pier provisions of Public Liability Insurance Act, 1991
provide immediate relief in the event of any hazard to human beings, other living creatures/plants aj
properties while handling and storage of hazardous substances,

The 1ssuance of this consent does not authorize or approve the construction of any physical structur

(l);nﬁlscﬂmes or the undertaking of any work in any natural watercourse or in Government Porombo

Ihcllss_uance_ o_ii this Consent does not convey any property right in either real personal property or a
xclusive privileges, nor does it authorize any injury to private property or Government property
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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TAMILNADU POLLUTION CONTROL BOARD

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order,

[n case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

Dagirally s 73] wan
D, Vasudevan S imiis et
District Environmental Engincer,

Tamil Nadu Pollution Control Board,
MARAIMALAI NAGAR
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TAMILNADU POLLUTIOH CONTROL BOARD

Category of the Industry :

RED

CONSENT ORDER NO. 2005235412905 DATED: 29/10/2020.

PROCEEDINGS NO.F.JIlﬁl\'li\-'lNiRS/l)EEfTNPCB,’MMN!A;’2020 DATED: 29/10/2020

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE —DIRECT -M/s. S MURALI
S F.No. 3/1.2.3.4, 41A,1B,1C,1DIE, 412A1,2A3,2A4,2A5,2A6, 4/2C1,2C2,2C3,, AVIRIMEDU
villageMaduranthagam Taluk and Chengalpattu District - Consent for operation of the plant and

discharge of emissions under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981
as amended in 1987 (Central Act 14 of 1981) ~Issued- Reg.

Ref: 1) Unit's Application for CTO through OCMMS vide Appl.N0.35412905 dated 29/1 0/2020.
2)IR.No:F.31 10MMN/RS/AE/MMN/2020 dated 29/10/2020.
3) Minutes of the 182nd DLCCC Meeting held on 29.10.2020 (Item No.182-01).

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 2
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Proprietor,
M/s .S MURALI

SFNo.3/1,2,34,4/1A,1B,1C,ID,1E, 4/2A1 2A32A42A52A6,4/2C1,2C2,2C3,,
AVIRIMEDU Village,

Maduranthagam  Taluk,

Chengalpattu District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Govemment and 1o

make discharge of emission from the stacks/chimneys.

This is subject 10 the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporat

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexc

This CONSENT is valid for the period ending March 31, 2025

Digitally sigred by D
Vasudevan
D. Vasudevan D:‘I:JUID.IOIQJI}]G.JQ
+0530

) District Environmental Engineer,

Tamil Nadu Pollution Control Board,
MARAIMALAI NAGAR
To

The Proprietor,
M/s.S MURALL,

AFF-1, Alayam Thilagavathi Enclave, Kuringi Nagar Ist Main Road, Old Perungalathur, Chennai,
Pin: 600063

Copy to:

|. The Commissioner, MADURANTAGAM-Municipality, Maduranthagam  Taluk, Chengalpattu District .
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2. Copy submitted to the Member Secretary,
3. Copy submitted to the J
4. File '

Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

CEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
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SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col.}?) at S“’:
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No.

Product Details

1. | Quarrying of Rough Stone in an Extent of 304181 CUM/5 Years
2.34.5Ha lying in Latitude 12°27'07.32"N to
12°27'13.49"N and Longitude 79°53'28.32"E to \
79°53'34.36"E at S.F.N0.3/1,2,3 4 etc. , ‘
Avirimedu Village, Maduranthagam Taluk,

Chengalpattu District

2. | Quarrying of Gravel in an Extent of 2.34.5 Ha | 34354 CUM/S Years
lying in Latitude 12°27'07.32"N to
12°27'13.49"N and Longitude 79°53'28.32"E to
79°53'34.36"E at S.F.N0.3/1,2,3,4 efc. ,
Avirimedu Village, Maduranthagam Taluk,
Chengalpattu District

2. This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and tresh
consent/Amendment has to be obtained.

| Point source emission with stack : ]]
Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Level in m
11 Fugitive/Noise emission : ' \
SL Fugitive or Noise Emission |Type of emission Control
No. _|sources measures
1. | Drilling Fugitive Manual
| water
!_ E Sprinkling
2. | Blasting Fugitive Controlled
Blasting and
manual water
Sprinkling
3. | Loading Fugitive Manual
water
Sprinkling
4. | Vehicle movement Fugitive Manual ]
water
Sprinkling
3(a). The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder -
‘S!. ]Parameter Unit Tolerance limits Stacks ]
Annexure enclosed if applicable. -

3.(b) The Ambient Air in the industrial pl i ' i p
'he ‘ plant area shall not contain constituents in excess 2 tolerance
Hifits rreseribed below. cess of the tolerance
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%IE. Pollutant Time Weighted |Unit Tolerance Limits j '
Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
I area Central Govt.)
I |Sulphur Dioxide |Annual microgram/m3 50 20
(S02) 24 hours microgram/m3 80 80
2. |Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or
PMI10
4. Particulate Matter | Annual microgram/m3 40 40
(Size Less than 24 hours microgram/m3 60 60
2.5 micro M ) or
PM2.5
3. Ozone (03) Annual 8 Hours 100 100
24 hours | Hour 180 180 |
SIL. | Pollutant Time Weighted |Unit Tolerance Limits |
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.) |
6.  |Lead (Pb) Annual microgram/m3 0.5 0.5 i
24 hours microgram/m3 1.0 1.0 |
7. Carbon 8 Hours miligram/m3 02 02 l
Monoxide (CO) |1 Hour miligram/m3 04 04 i
8. Ammonia (NH3) |Annual microgram/m3 100 100 \
24 hours microgram/m3 400 400
9. _ |Benzene (C6H6) | Annual microgram/m3 5 5 |
10. |Benzo(O) Pyrene |Annual nanogram/m3 01 01
(BaP)
—particulate phase
only
I1. | Arsenic (As) Annual nanogram/m3 06 06
12. | Nickel (Ni) Annual nanogram/m3 20 20

3(c)  The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

| Limits in L.eq.-dB(A) Day Time Night Time
f ResidentialArea 55 45

4. All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in SI. No.3 above.
5. The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the

air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

' intai [ itori tion of the plant

6.  The occupier shall maintain log book regarding the stack monitoring system or opera
or any otl?er particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

ier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
g gyl}?h?%]ﬁfl’g SBoaard Lalboratory onrf:;e in every 6 months/once in a year/periodically for the parameters

as prescribed.

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in S1.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engincer-Monitoring and the concerned District/Assistant

Environmental Engincer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB,
Additional Conditions:

I.The unit shall comply with all the conditions prescribed in the Environmental Clearance issued by
the SEIAA vide Lr.No.SEIAATN/F.No.7553/1(a)/EC.No.4405/2020 dated 21/10/2020.

2.The unit shall comply with the conditions stipulated in the mining lease agreement obtained from the
AsstslgglzDirecton Geology and Mining, Chengalpattu vide Procs.Rc.No. 505/Q2/2019 dated
24.10.2020.

3.The unit shall maintain the APC measures in the form of portable water sprinklers effectively and

continuously so as to satisfy the NAAQ standards prescribed by the Board.

4.The unit shall adhere to the ANL standards as prescribed by the Board.

5.The unit shall develop green belt with trees having thick canopy cover in the unit's premises.

g.’ghe unit shall take necessary precautionary measures to prevent any adverse impact on the nearby
abitation.

7. The unit shall not use “Use and throwaway plastics” such as plastic sheets used for food wrapping,

spreading on dining table etc., plastic plates, plastic coated tea cups,plastic tumbler, water pouches and

packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the industry

premises, Instead unit shall encourage use of eco friendly alternative such as banana leaf, arecanut

palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.

Dugtally Ligned by D Vatudean

D. Vasudeuan Date 2001019 103058
+0520
District Environmental Engineer,

Tamil Nadu Pollution Control Board,
MARAIMALAI NAGAR

ool HTION DREVENTIAN DAVE
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant ofrenewgl of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the

application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.
After the issue of this order, all the ‘Consent to Operate' orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct,

The occupier shall maintain an Inspection Register in the factory so th
record the details of the observations and instructions issued to
adherence.

at the inspecting officer shall
the unit at the time of inspection for

The occupier shall provide and maintain an alternate
for the Air Pollution Control measures sufficient t
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in
the factory at any time.

power supply along with separate energy meter
O ensure continuous operation of all pollution

and around

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site,

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board,

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures

or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of

any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due 1o any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or

any ndf such conditions and thereupon the applicant shall be bound to comply with the conditions as so
vanea.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as

amended in Form-| alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order,

In case there is any change in the name of (he company alone, the occupier shall inform the same with

re]evgm documents immediately and get the necessary amendments for the change of name from the
Board.

POLLUTION PREVENTION PAYS
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The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

Digitally yegned by 0. vasudevan

D- Va SU devan Date. 10210.10.29 1031 2% +05' 30

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
MARAIMALAI NAGAR

e

34 1020,
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: DEED OF AGREEMENT
This agreement entered into MADURANTAKAM at on this 25" August 2021
between MRS.M.JAYALAKSHMI, W/O (Late) S.MURALIL, AFF1, ALAYAM
THILAGAVATHY ENCLAVE, KURINJI NAGAR, 1 MAIN ROAD, OLD
PERUNGALATHUR, CHENNAI-63. Here in after referred to as part of the First party and
ME LAKSHMI EXPLOSIVES 24A, PANNAKKADU, SURIYAMPALAYAM PO,
TIRUCHENGODE TK, NAMAKKAL DT. Herein after referred to as part of the second
pafty.
¢ The party of the First Part is operating for in ROUGH STONE QUARRY work in the
area of over an extent in, S.F.Nos. 9!1, 312, 3/3, 3/4, 4/1A, 418, 4/1C, 4/1D, 4/1E, 42A1,
4/ZA2, 4/2A3, 4/12A4, 4/2A5, 412A6, 4nCl, 4/2C2, 4/2C3, (Hec.2.34.50) IN AVERIMEDU
VILLAGE, MADURANTAKAM TALUK, CHENGALPATTU DISTRICT.
f
For LAKSQ'le EXPLOSIVES
- For PRASANNA BLUE METAL kB
) a a\alcgh ret Miald PROPRIETOR
s Proprietor
M. P S

Scanned with CamScannes
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Whereas (e part of the First Party wants blasting (o be done at ROUGH STONE
QUARRY work in cxcavate the carth work in (he blasting work is so intensive and large the
part of the First party has decided to entrust the work involved to be the party of the second
party on contract basis as follows.

The part of the First Party will allot the blasting operations in the above said areas to
the part of the second party who is respansible for blasting rocks and also making his own
arrangements for the explosives and exploding equipments required for the work. The entire
blasting in the above Quarry and the possessment of the blasting equipment will be handled
by the part of the second party having valid explosives license No 'INISO’Z!ZMI(EIOI%)
issued by the chief controller off explosives, South Circle, Chennai and he hereby undertake
the responsibility for the work entrusted.

Payment will be made periodically by the party olf the First part for the Guantity used,
explosives consumed and hours and time of (he exploding equipments put into use.
Calculation will be made and settlement will be arrived at every month. The rates for the
times of work will as mutually apreed as marginal cost which includes cost of explosives,
transportation cost and ofher charges for blasting work. This agreement is made for |
blasting done in the saig arca,

This agreement is valid from the data of executing till validity of quarrying, leases
granted by the State Government of the party of the First Part of terminable earlier my mutual
consent with month's notice,

v For PRASANNA BLUE ME7aL
PLACE: MADURANTAKAM 3
QoY o aledred ) k;g;;g;,
DATE: 25.08.2021
For LAKSHM| EXPLOSIVES

Witnesscs: ]C- . [B
PROPRIETOR
M

—

M '\IIJ\Q kumaz'
ba , Vo,ﬁ}abd”qv’-;&
;%‘:‘ii’h% —kadta

12

Scarims with CamSoanne



B TN B e

Renewal Coverng etter Yage ol

s222280

2 -
" o
A

g
cl-
20

- Y

WTTT TETT | e armment of Tndva
mfnau e LN DO Moy of Comarerce Toddustry
- DRI qu Dyve TN T3 (V0 | Petrnlennn & Faplasives Safors Ocganisation (PESO) g
'g-‘ BIHEATUA PN f1ana | ey Dcpantomens ol 1 aplisivey -1‘&}{ Zﬂ\g
AN DRI GHEE s g s ani I A KDY Wing Hlack -8 Hnd | loor, Shastr lihavan 2 g '
¥ 20 ggsiam WS APBRTTI AR | 20 1addons Noad. Nungambabkam Chiennai 600006
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LARSHMI EXPLOSIVIS,
DL IR IUNE NANAR K AL, Fonens Villonse PANNARE WIS 1l

A TONNARKAD N RIE D PALACAN TIREN 1A
Frosen e X AALARR U Moot D! Mo, P - 1, ]

ARKAL 05T Tamil Nadu @ Femlea & i & sodvn & fv s &
TINODX o any & arlaaTer mEay ah

favg Survey Nots) 20020 318 KUMARAMANGALAM, T30 NAM

Rreics Mz 2o & yiadq (103 s wEita woe

Kby Possessron for Use of ' of xplavives fram magarine situmcd at Suvey Noja) 2320, KUMARAMANGALAM Dist NAMAK AL Tarmil Mady -1 wenee
i Na I'SCINDYY 14101460 granied in Form 1133 of Fxplasives Kules, 2008 - Renewal repding

FEIZY . Nar

¥eaT 39iF RBvw w7 o3 wEer N s
:mnawamt.ﬂTnmal
sl s your ket o Nidicg 1900 3019 ghe subjovt hicenee duly reacvey it JHLL024 and issued i Torsm LE-3 of feplosives iuics. 200 15 By arced

larewnh
¥Ry & m@mmmmnmnmammmnm ST
on or before 31/3/2024

For furiher renewal of licence, please submit the foliowing documents so as to reach this o[fice

¢ 9 ¥d1 A RYEA g vd grmmifa amde
Apphication in Form KE-1 duly filled in and signed,

¢ T P O at & yEata gmwﬁm|ﬁmﬁwaﬂmﬂmwa:m I #oFd Hew frrees Brdas d=rd & qer o

=EAsma
Iseonce fees Tor onc Lo five years in the form of demand draft drawn on any Natnnalized Bank [avour of 3t Chier Controlicr of Lxplosives. Chennai pavahle

a1 € kenna
* WPfEE omm & any A At
Orgmal licence with approved plan.
O 56 FRU A REwF w2008 F @R 102 @ 0wzt g
In this connection, pleasc also refer ta Rule |12 of Lxplosives Rules, 2008
W far

¢ REweR & 57 g -y A AATA (33T) IMFAF F R e IR 3R A o of 30 andam 7 0 Y rfermnh g

197032019 1 32 T7o1 wY) Rrvwies Rya, 2008 & e wEw LEAF Ffr A e 3inams aw

shall be sent 1o tos oilice (Nt apphicable for Greworks siore

|E A 0
Indent for purchuse of cxplasives shall be placed an RE-11 with the supplicr and copy ol the sane
housc)
waﬁaﬂM|hnmn§nmm#:W#Jmﬁmma: I arfig

. mﬁmanmmnm&mdm%.m
ammmmtmmma;mmnﬁ )P
reach this affice by 10K of the suceeeding quartar (Natapphcable fue frewarks siarg hinsel

3 @fEen staen ve mern curr #Y Fredh &) 3aad B & agn s du WIE oI WY U @ it ger o 198

smﬁammm#mm‘armammmamﬂmmum{nfﬁmfmm

All blasting operntions shall be carned out by a compeient person halding a vabid shat firer's pernnt gruntad under above rules However, blasting operations in
mincs comung under the purvicw of the Mines Act 1952, the blaster shall lave qualifications presenibed in the repulanons Immed under the sud Act

IFAT | Yy faithfully

Fraft ez ‘L—m‘

s frags | Conuollgr of L splasives
T4 #YEA 7T AEREH FAUIF (Cor Joint Chicl Controll of L xplasies
EIHUTTA. 35 | South Curcle, Chennag

case submit yuarerly tetuns of explosives in RI-7 at the end of every quarter sa as 1o

vfafata ofeg | Copy Forwurded 1o
1 oA #fate (Dewa Magustrate). NAMAKKAL (Tamil Nadu) B7an & 30 (for wnformation )
4 F HEEd Aea farmes s far Jant Chiel Comratlet ot 1 sl oy
Zftvomam at South Curcle Caenna

IUE T a9 amdea Wﬁt’lﬁ' nfE & fav garh ATWTT hip poso povin 2 )

{For more information fegarding status. fees and other detaily please visitour websine bitp #peso gov in)

3262019

http:/710.0.1. 1 intlixp/RNCaveringLLetter] lindi.asp?LetierGenerated YN =Y
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i Ligence 15 hercby ymanted to
IMITTERIES AN 4 WA

LAKSHAMI DX PLOSIVES (XTI 4 Occupier @ K. Ralasundaram). bJ]
Mage - PANNAKKADU SURIYA 4
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3 S L. bl 5} T ...
i yemien
anallone

g, b o= wzy A A ohe Z aw BERes A AsT |FR0z ME A mE He Hq7fH &
thy Quaniny i caprivcves 13 be purchassdin g cxlorgar musinfzppliceble tur lizznze cader 2ticls T 2nd )

SrmRitT @i deiom @ yaea ofen @ g% e # TORTT F o tlirsvany N g 050 T8R0T BT
The livensed premises shall conform  the followinz dravang(sy FET (hmed 31 G 204

ey oftar Eeataita oF of f&ua &1 The licensed premuses are sueated 2t follosing addiess
FIe G (Police Statinn) s SANKARLICS

f
suncs No(sy. 1I22E TT (Town Villaze) KUMARAMANGALAM
F3aT dmstricn NAMAKRAL =T (S22 ‘tami) Nady 1R dbaadn
ZTH™ ("hone) T AA (E-stuly SF (bass
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Amendments ;
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Annexure - 16

The Photograph showing at the time of Inspection conducted by the Joint
Committee on 05.10.2021 & 18.10.2021




